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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN

ZONE
BENCH, PUNE AT PUNE
IN
APPEAL NO. 117/2025
IN THE MATTER OF:-

MR. SADGURU RAGHUVEER
PEDNEKAR & Ors .... APPELLANTS

Versus
GOA COASTAL ZONE MANAGEMENT
AUTHORITY & ANR. ....RESPONDENTS

With
APPEAL NO. 118/2025
IN THE MATTER OF:-

MR. KRISHNA RAGHUVEER
PEDNEKAR .... APPELLANTS

Versus

GOA COASTAL ZONE MANAGEMENT

AUTHORITY & ANR. ....RESPONDENTS
INDEX
SL. NO. PARTICULARS PAGE NO.
1. Additional Affidavit on behalf of 6
Respondent No. 5 | —
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2. Exhibit R-2

The copy of Certificate of Registry of a 7, «—glf
Fishing Boat of the Appellant. g |

FILED THROUGH
(AN & ASSOCIATES)
Counsels for the Respondent No. 5
2nd Floor, Alankar Apartment,
St. Mary Colony, Miramar, Goa -403001
Mobile No. 9384503190

Email:-ankurtnnls. 18@gmail.com

PLACE: Pyrte {{0 &

DATE: J'/g [%Lé
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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTER

ZONE ﬂi‘—'i" s
BENCH, PUNE ATPUNE /.~ — °\\
IN ., {ShilpaJ. Salgao b
_fx'-.‘._/ Ea:,-'ez-C-oan l' ,‘9
APPEAL NO. 117/2025 \ \ ) )

IN THE MATTER OF:-

MR. SADGURU RAGHUVEER
PEDNEKAR & Ors .... APPELLANTS

Versus
GOA COASTAL ZONE MANAGEMENT
AUTHORITY & ANR. ....RESPONDENTS

With
APPEAL NO. 118/2025
IN THE MATTER OF:-

MR. KRISHNA RAGHUVEER
PEDNEKAR .... APPELLANTS

Versus
GOA COASTAL ZONE MANAGEMENT
AUTHORITY & ANR. ....RESPONDENTS

ADDITIONAL AFFIDAVIT TO BRING ON RECORD DOCUMENTS
ON BEHALF OF RESPONDENT NO. 5, NAMELY MR. ANIL
PRABHAKAR NAIK FILED BY THE APPELLANT IN APPEAL NO.
117/2025& 118/2025
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MOST RESPECTFULLY SHEWETH:-

I, Shri. Anil Prabhakar Naik, S/o late Prabhakar Shambhoo Naik,

R/o - 64/F, Parel Village, Parel, Mumbai -400012, do hereby

solemnly affirm and state on oath as under:-

1. That I am the Respondent No. 5 and such I am well

conversant with the facts and circumstances of the case and
in that capacity I am duly competent to swear to the present

affidavit.

. That for proper adjudication of the Appeal and in the interest

of Justice, the Respondent No.5 is placing on record the

following documents.

. That the Appellant made categorical statement on oath that

Appellant belongs to the traditional fishermen
community/Kharvi community. That the Appellant made false
statement and tried to mislead this Tribunal and committed
perjury on this Hon’ble Tribunal. That the Appellant date of
Registration of Fishing boat and number béaring IND-GA-01-

MM-3778 & 07/11/2023. The copy of Certificate of Registry of
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a Fishing Boat of the Appellant is marked and annexed as

EXHIBIT R-2.

4. The present Additional Affidavit is made with Bonafide
intention and in the interest of justice.
PRAYER
In the facts and circumstances, it is most respectfully prayed

that this Hon’ble Tribunal may be pleased to:

a. Allow the present Additional Affidavit for placing on record

additional documents from Exhibit R-2.

b. Pass such other order(s) as this Hon’ble Court may deem fit.
AND FOR THIS ACT OF KINDNNESS THE APPLICANT AS

IN DUTY BOUND SHALL EVER PRAY.

3
Place:- POW@MW (@0 - _ A

Date:- J72/ 2094 Ady. For Respondent No. 5.
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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN

ZONE
BENCH, PUNE AT PUNE
IN
APPEAL NO. 117/2025
IN THE MATTER OF:-
MR. SADGURU RAGHUVEER

PEDNEKAR & Ors .... APPELLANTS
Versus
GOA COASTAL ZONE MANAGEMENT
AUTHORITY & ANR. ....RESPONDENTS
With

APPEAL NO. 118/2025
IN THE M‘ATTER OF:-

MR. KRISHNA RAGHUVEER
PEDNEKAR .... APPELLANTS

A
Versus

GOA COASTAL ZONE MANAGEMENT

AUTHORITY & ANR. ....RESPONDENTS
4
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AFFIDAVIT

I, Shri. Anil Prabhakar Naik, Aged -73 years, S/o late
Prabhakar Shambhoo Naik, R/o — 64/F, Parel Village, Parel,
Mumbai -400012, do hereby solemnly affirm and state on oath

as under:-

1. I state that I am the Respondent No.5 in the present Appeal,
and being fully conversant with the records. facts, and
circumstances of the case, we are competent to swear this
affidavit.

2. That the contents of the accompanyingAffidavit are true to my
knowledge have been explained to me and I have understood

the same and state that the averments made therein are true
and correct to the best of my knowledge and belief.

3. That the Annexures filed herewith are true copies of their

ﬁ_bm: 1C
A e
DEPONDENTS

- respective originals.
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Solemnly Affirmed & Verified at Porvorim, Goa, on this
of 2026

Identified by

Adv Ankur Kumar

S EMNLY AFHIRMED !‘P TV ERIEIED | ﬁ\)é—’\s__-
BEFORE/ME BYF WAL ME .
!v'?;f?-i 1S, IDENNFIT H‘-F (‘fl f

.‘.' ‘_.--____-

HOIVHK

P L«.E]l&- Ogh 1
NOTWA‘L ’ NOTAR;AL \ \TAH|AL ‘LRML NO:-@-%- uuuuu ED..-... -.-%‘PL&‘

SHILPA B. SALCAONKAR
NOTARY AT BARDEZ - GDA
NOTARIAL STATE OF GOA-INDIA
REG. NO. 243/18



By

REG.A/D (‘}
RTI MATTER

MOST URGENT

Directorate of Fisheries
Government of Goa
Office of Superintendent of Fisheries,
Sub-office Malim (North Zone) "

DF/ SUB-OFF/MAL/NORTH ZONE/RTI MATTER (18)/2025-26 / [#3k Dt: )7102/2026
 F6, /

Shri Manuel J Dsouza,

C/o H.no.315/4,Tropa Waddo

Sodiem, Siolim

Bardez -Goa

Pin-code 403517

M-8390917416

Sub- Information under Right to Information Act 200S.

Sir,

With reference to your application, inward no.1941 dated 28/01/2026 it is
inform you that the information sought under Section 5 (5) of Right to Information
Act, 2005 is ready and you may collect the information by paying Rs. 120/-
(Hundred and Twenty Rupees only) for 60 documents as charges, on any

working days.

Yours faithfylly,
g f A

(Shri Chandresh Haldankar)
Public Information officer
Sub-Office Malim(North Zone)

Sup_erintendent of Fisheries
Directorate of Fisheries
Panaji Goa
Copy to,
1. The PIO, Offshore and Enforcement Section, Directorate of Fisheries,
Panaji -Goa

2. Qffice File
3. Guard File
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Y

Sr.no

Questions

Answer

Point no.2

Kindly provide certified copies of fishing boat
licences issued in respect of the following boat
(s):

a)Name of Boat :-Raghuvir Smruti

b)Number and date of certificate of
Registration :-IND-GA-01-MM-
2709&17.03.2016

C)Number and date of License:-GA211160/20
&18/01/2019

c)Owner’s Name & address :- Bhim Pednekar
/01278, Tembwada, Morjim Pernem-Goa

NIL

Point no.3

Kindly provide certified copies of fishing boat
licences issued in respect of the following boat
(s):

a)Name of Boat :- Raghuvir

b)Number and date of certificate of
Registration :-IND-GA-01-MM-
3378&06.11.2023

c)Owner’s Name & address :- Sadguru
Pednekar r/01278, Tembwada, Morjim
Pernem-Goa

Annexure ‘A’

Point no.4

Kindly provide certified copies of documents
and N.O.C submitted before this department or
authority by the Shri Bhim Pednekar r/o 1278,
Tembwada, Morjim Pernem-Goa, owner of
fishing boat Raghuvir Smruti in respect of
obtaining Fishing Boat Licence.

NIL

Point no.5

Kindly provide certified copies of documents
and N.O.C submitted before this department or
authority by the Shri Sadguru Pednekar r/o
1278, Tembwada , Morjim Pernem-Goa,
owner of fishing boat Raghuvir in respect of
obtaining Fishing Boat Licence.

Annexure ‘A’

Point no.9

Kindly provide the details/list of
cases/complaints/penalty imposed &any action
if any or prosecution has been initiated against
unlicensed fishing boats during the January

Annexure ‘B’

2016-December 2025, along with brief details.



.-f: = (___—_-—)/ " =
{ 4 WA ; [ ]
s - _ (See

e (1) of rule 3) ﬂnh@:lw(c‘"
Directorate of Fisherics
Government of Goa 0l\
Application for Grant of Fishing Vessel Licence

From,

Shri/Smt (3“. g Ldbu K. Pf’f‘hﬂé’ﬁfcai

..............................

..............................................................

..............................................................

o I gy
7 0 I.f,l'-'rmh

To,
The Authorized Officer
Directorate of Fisheries

Sir/Madam,

Please grant me the Fishing Vessel License to operate my fishing vessel

bearing vessel registration number IND-GA-01- 843 & under the provision
of section 6 of Goa Marine Fishing Regulation Act, 1980 (Act 3 of 198 1).

I have paid the necessary fees of Rs. (CO0 1/’ vide receipt / Challan
No;?b(ﬁ-}g%) ........ dated %OII’L\'LM towards licence fees and amount of

towards security deposit.

Yours faithfully,

| e
Date: 20 \\2\22 >4 . Signature / L.H.T.L.
Place: {oyyoo—~

NOTE: This application should be submitted to the Fisheries Official of the
concerned blocl/jetty.
To be filled by the Fisheries Official

Certificate
It is to certify that all the necessary documents furnished along with the application have
been verified and found in order. Further I, have personally inspected the fishing vessel and
report is as enclosed.

Remarks if any : — : . )%] :
Name & signature of the Fisheries official with date '\'}i\l'ju ﬂ ™Ma ey / L e -

L & L‘oc\x .
Enclosure: Yel,._;te (g Fishesie
1. | Copy of Vessel registration Certificate Enclom Fuabsat
2. | Copy of Net license receipt for the current year Enclosed/Not Enclosed
3. | Copy of Fishing license receipt for the current year Enclosed/Not Enclosed
4. | Ornginal Fishing License of the previous year issued by the Enclosed/Not Enclosed
Department (if any). % T
5. | Copy of Fitness certificate of the vessel.* - =»Enclosed/Not Enclosed
6. | Inspection report of fishing vessel from fisheries offictal - = - '»-Enc_l,ose,d/N ot Enclosed

* Not applicable for fishing vessels fitted with up to 9.9 BHP Engine’ *




Government of India

Forn IV
Merchant Shipping (Regisration of Indian Fishing Boars), Amendment niles 1988
{See sub rule(2) of Rule 7)

"6::»‘1(}?“}3&&' (/ A f':.yf';ﬁfy e -.mz.‘z_zy et

1. Name of Fishing Boat - RAGHUVIR St GOA
B 3. Regiswaron Number & Dace : IND-GA-01-MM-3778 & 07/11/2023

: 3. Call Sign { Where Applicable ) .

\ 1. Port & Dismict where Registered

f i-':i"”':'vﬁ_.

b

~1

. PANAJI & North Goa

. Name of the Owner
Permanent Residence or Principal
Place of Business.

:SHRI. SADGURU RAGHUVIR
PEDNEKAR

H.No. 1278, Tamb-Wada, Morjim,
Parnem, Goa-403512

Shares Held (46) : 100.00
Aadhaar (UTD ) 1 XXXX-XXXX-4347
Coastal Security Number: - -
. Category of Ownership : Individual

. Area of Operation + As prescribed in Merchant Shipping Act 1958 (MS Act)

I 0B 0 OO O 00 T 0 10

Nunber & Diameter of Cylinders o
Length of Stroke o
Revolution per minure (RPM)/Speed o

Fuel Used [ Capacity in L ) : Petrol() °

I : CANOE FITTED WITH OUTBOARD MOTOR
vir)vpe of Vessel e

INumber of Masts. Bulk HeadsHeolds i

&
Eg: 8. Paiticulars of Fishing Buar
r DName & Address of Building Yird : Shree Siddhi Vinayak Marine Work, Firange Bhat, Merul, Bardez - Goa
it -
I nYear of Build/Rebuild of the Boat u)Hull Material — iv)Length(Mirs)  v)Breadth (Mus)  vi)Depth(Mus)
A FIBRE REINFORCED
! 2023 PLASTIC 7.680 1.350 0.670
o P N A s i i
vit'Engine derails E N (\‘j a»—-(z'\;;ﬁ,’\-a‘:m {} rg et M M I 3} { ;’ fc{
i Make YAMAHA
A Year of Make g
flf Engine Number 677K-L.-1025282
iﬁﬁ HP :
} Name and Address of Manufacthurer o
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Form IV

Merchant Shipping (Regisgadon of Indian Fishing Boats), Amenchnent riles 1988

{See sub rile(2) of Rule 7)

Coentificate f/@ Lj;?yf;.r‘ry f @ _mnzy hear

L)

o

G

f

~1

. Name of Fishing Boat

. Regiswanon Nuwmber & Darte
Call Sign { \Where Applicable )

- Port & Dismict where Registered
. Name of the Qwner

Permanent Residence or Principal
Place of Business.

Shares Held (9) :

Aadhaar (UID) :

Coastal Securiey Number :

. Categony of Ownership
. Arca of Operaton

. Particulars of Fishing Boar

UName & Address of Building Yiud

:RAGHUVIR
: IND-GA-01-MM-3778 & 07/11/2023

:SHRI. SADGURU RAGHUVIR

T (O ST R lllfllll

Stat: GOA

1 PANAJI & North Goa

PEDNEKAR
H.No. 1278, Temb-Wada, Morjim,
Pernem, Goa-<403512

100.00
XXXX-XXXX-4347

. Individual
:As prescribed in Merchant Shipping Act 1958 (MS Act)

: Shree Siddhi Vinayak Marine Wark, Firange Bhat, Merul, Bardez - Goa

wYear of Build/Rebuild of the Boat un) Hull Maeerial iv)Length{Mtrs)  v)Breadth(Nus) vi)Depth(vs)
FIBRE REINFORCED
2023 PLASTIC 7.680 1,350 0.670
. -3 ~ o o
W Engine derals IND-GA-01-MM 2778
Make YAMAHA
Year of Make 2018
Engine Number 677K-L-1025282
Hpe 8
Name and Address of Munufacturer o
Numnber & Diameter of Cvlinders =5

Length of Stroke

Revolution per minure(RPM)/Speed =3

Fuel Used t Capacity in Luy )

vi) Type of Vessel

: Petrol()

: CANOE FITTED WITH OUTBOARD MOTOR

WINwmbes of Masts Bulk Heads, Helds Se=




| 2ot

= r . s
: 5
i .
i

v Tonnage Capacin | Gross Tons 1.472
sy . ' Gl
whiamn: Gear G .o
G, Commumcadon Equipnient
Name of the Equipment Device Nwmber Make & Model
1 1. Life Saving Apphunces
i Name of die Equipment >
] . . L4
: 11, Number of Crew : 2
12, Base of Qperation 1 GOA
i ‘
INTT™ 4
! b [ =
i i\»’ LR
j Place . panaul

#ef No.. MFR-326-PER

o

31

T

T

ENDORSEMENT 1,

Date : 27022024

fsration Rt
P cornficate of remsoranon 1s ganted under the provisions of Merchant Shipping Act 1438, as amended,
4 Any change m the hishung boats.narme.other markingslavout.desigm,capaciy of the vessel should be effected only with the
pror approvai of the regsoanon authoun .
+ The cemificate must be produced for inspecoon on demand by any anthorised person.
1 Should the vessel he lost. broken up or rendered unfit lor service, this certficate should he suriendered o the Regisrar of
the Fishing Boat.

17 Supoon By National informiatics Cantre

valid fishing vessel licence and fishing net licence.

A

Director of Fisheries

The fishing vessel shall be operated from Morjim, Pernem,
-Goa jurisdiction and for fishing purpose only by having




h-\'_ { it . - . :
\ 4‘»i NAECTORMMTE OF FiShiafiss \
. Govt. of Goa
Panafl-Gos ORIGINAL
GAR.S
FORM

See Rule 22(1) 7 7 8 9
878200 RreCEIPT

zolwhoo2h

| ecerve A 2 gl PR B
NO. R 1 d from A>( \.._(\- WAL T '\?\ ? ,{\
—

PSRN
NN e -
with letter No. oo\ —
= o the sum of ___&______l-———_—-—-—

dﬂtﬁd w rﬂ C.aShbe
AN e S o : o
R —— o) ol Kidwirs, Gerstin

cheque/by Bank draft on account of Yo - 2 —

~ BARE
o ap~CtA = O TN
\\centes Net Vi D -.
payment of g
. — ?_’,C'?.SH
At B = .S'ié\nazure
‘ Designation
z \0oUY 0\ f. Fisheries Oiﬁc::f
= = pernem Block
Gov . rs, P G585 010 Directorate of Fisherics
Govt. of Goa

01

DIRECTORATE OF FISHERIEN

Govt of Goa
Paran-30a 7 8 9 6 ORIGINAL
i, G.AR.5
FORM
See Rule 22(i)

650201 RECEIPT

- o 36) 1l 2024
Received from SM%“Y\\, A Q \ Qe_Anq&cm\\p.
with letter No. T\’\Q‘\g\/\h‘\ .
dated — 20 — the sum of ¥ 2 )
(Rupees _"Tw o \T\\\w\“f“—"qj\ 'g'\_{‘*}_t) & \‘i\- ) in cash/by

cheque/by Bank draft on account of %&g Yowords  yeness L
payment of _Sea G NeX \\cencene ?EK\SG)\&" ?_?.L\\ 2.3%

v N Neoor 20257 %/

Signature
4 25D \ " Designation
Gowt. Ptg. Press, Panaji-Goa—S5/35/5,000—01/2022. Fisheries Officer
Pernem Block

“Wrectorate of Tisherles

i
B

ot o P S
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ANASETREn: ey

£ 5
@ 1y
Y _ -
GOVERNMENT OF GOA . '
Departient of Flsh-CJ._les - 3
: ?’rw{%ﬂ(mﬁ 4 .'__‘fi?}:arnge y’ i %ﬁy Do
g | |||”" HRT o lml LRI AT

Nanig of thr Fishing Boat . B RAGHUVI:R

5 a0 i s 7
1 2 Number & Date of Certfidate of Reglsu ation +IND-GA-D1-MM-3778 & 07/11/2023 .
3. Number & Date of Licence : GA-L72686/24 & 09/02/2024
e .| * Nameind Address of the Person/s to whora :SHRL SADGURU RAGHUVIR PEDNEKAR -
° the Llccn(_c' A5 Rasard ¢ 3 H.No. 1278, Temb-Wada, Morjira, Pernem, Goa-403512
5. Particulars of hshmg‘vessel Licensed : : % : .
a) Lengdi { Mus ) P1680 ) Breadh (Mo ) 1350 o) Depith (Ma's) :0.670
6. Make and HP of Engine _ ; -
] Male Year of make Engine Nuribey i HP
YMHA 2018 6TTK-L-1025282 B
. Tyseof Vesel . ° . . :CANGEFITTED WITH OUTBOARD MOTOR
:. 5 P et - B V - ; ) (
8. I‘Lshmg Gear] 1ccnsed | ; VGILLNET - %7
9. \pecmcd ‘be v for \\]uch the Li 1cum is issueq : As Plescllbed in MFR Act
10. Period 1'01 W liich LhL License is Tssued 09/02/2024 to 31/ 12/20_24

Place : Dir ol Fisheries

Date": 27/09/2024 . Signature aud Seal of the Alithorised Officer

I - IR Suuenmendennamshenee
Dirsctorate of Fisherles

'ENDORSEMENT 1. Fees of Rs. 1000/~ fneqiaentetaipt, Rend05)a7650 dated

09/02/2024 for Flbhng License for the yeat upto December,
2024,

2. Sea Gitf Net Licensé No. PER/SGN-2247237.
3. Fees of Rs, 1000/~ paid vide receipt.no. (26) 7650 dated
orse09/02/2024 for Security Deposit of F1sh1ng Canoe Llcense

be. vandwe{ ‘5}’01[1—@ g t J fizs ]zciz_g‘
F&“ Peird i prior '{;.g C%j

Fh:s Cer‘xﬁ»arﬂ is wrebv end

8 20 IL) 2024

fl

e Sﬁpdi. of Fisheries

Sig&“ 'gﬁr‘g A C‘; ] ﬂf . . ¥, =t
Autho - . Superintendent of Fisheries - 20
’ Fw};e;z;:f ,(ifffer Dle. ~ Directorats of-EisherI@s _
Pernem Nlock B e A Goverrfrnent of GQ&"Pa"aJJ‘GUB ' .

s oV B Blpecicrate of Ficherleg
ST - Govtof Goa



R 413

W.e.f:16/06 /2020 e
: CERTIFICATE OF I\'ﬂ IRE Fl( N OR MOTORIS’ED/NON MOTORISED . f g
3 F1 “NG ANOE : 1 8
1. Name of the Owner of 52 5¢  «- | Sc\b\%‘ﬂ'\k ‘?Qé\“"*\c‘e"'w
2. Address of the Qwner i T, o ?-—W  Termbusadon, mxn’v\\w ,‘?W Cioe
3. Contactno. - o AN SRR Lléf—‘\“f)‘ i
4. Canoe Details:- "y : _ _ RN
-a) Vessel Registration v - _ \_:'\'[2 ~G A~ C’__\"Y"\'f'\h"ibv:\- X-
b) Name 6f the Canioe, - e RAGROge,
¢) Whether Mdforis'c"ff," Ni o Motarized: 5 cnoTovise N
d) Name &Addfess of Prblors - S\’\Y‘e_c. Sy c\c\\’\\\} TGN DB o"”\‘—- e
e) Place & Year of the Built ~ :- }\\CJK\Q\. & o2, _ '
fl Base of Operation: - (;3 2 N ____€)Gross Tonnage PR s s WL B
) Colour Gode: - m\'\\\{ ﬁm\ L\. Rlac\c. Fe r\olC'\/_}
_ h) Condition of Cant: . - (JL o] c}\ Co i -
5. Dimensions:- '
- a)Length:- _ b3 b b) I dthe s s as N o) Depth: - C‘J EATen
d) Material of Built:-_, _. £ <R \’ o s
6. I;l:J)mg LlCQ]'@SC No: éf }1' LLL_'G'&__G ’7—'1 Valid Throﬁgh:é’l{_\’_-j"ZO TN
7. Fishing Net Licenso:- ~ PN
\z__f,(a./\'\ '2.2-"".\
“a) Type arNc‘cgf’#@‘“ r"\"* ) N lm‘?h ! ¢) Valid through3t /\ “/20 5 «—
b) Type of Net S D)Mot~ L ¢) Valid through, =/ ~/20
¢) Type of Net SN T S R o : c) Valid th:'ougii:]_ﬁﬂﬂ —
8l'E11f{ix1e:- , i _ : S _
a)lype of Engine: < O ‘Q) SN ... b Make: - _\*O\W\ﬂ\_"’\"“-'
) Date of Manufacta-~  2-EN€: %H P. ofEngme 2
! - . A <2
e) Engine Number: - 6 1% -\emk \01_— < f) Fuel Usgd: - B'YQ \
O Li"‘f"slavili«g Equipme: -
a) Life Jackets (Quy):- . OLnesw b) Lifebuoys (Qty):-__—
ANa OfCrew:-_ - O2weS 1+ d) Mabile Phones (Qty):- _C\ne »
Rem rk: - =i .
© Place of Inspection: - _ )R —. Date of Inspection: - _3e\y2-) 2022,
Itis certified that 4} i rs furnished above are coprect

1 \’éu.\» IACL P ey
(Name &S!gnatur cmulhaw cer)
¢

l’m Block
sirectorate of Fisheries
Govt. of Goa
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e{‘\ee seo-iiiz {1 roErule 5y - | /6
Directorate of Ti'sheries : _
= Government of Goa' - '
Apphcatmn for Grant of Fishing Vessel Licence - T
~ From,
S T O 2o A s ren s &
Sad x\'\»\R\Deé}\%\L‘“’“’
Rondo V238 Termbsedeon W\% | - )\
..... Pexmenn 205 it L G )

The ‘Authorized Officer KCC J Q '
Directorate of Fisheries ol ' ' -
NED P = GRS S HSL T4 5626
Sir/Madam, ' '
Please grant me the Fishing,\f essél‘Lice'n'se to operate niy fishing vessel
bearing vessel registration number IND-GA-01- M) —3%373¢ under the p_i*ovisioh
of section 6 of Goa Marine Fishing Régulation Act, 1980 (Act 3 of 1.981);«

I have paid.the -necesséfy'fees of Rs. \® e o\ - vide fé_ceipt /'Chall_an

........................

towards security dep051t.

Yours faithfully,

,4@}‘”}

Date: \3\0&\’2@‘14&1 . : . Signature / L.H.T.I.
Place: f@one~—~

NOTE: This application should be submitted to the Flsherles Off icial of the
concemed block/jetly '

To be ﬁlled bv the Fisheries Official

- { as(mcale :
It 1s to ce1t1fy that all the necessary dncuments furnished dlong with the apphcauon have
been verified and found in order. Further t have pe1sona11y inspected the fishing vessel and

.« report is as enclosed.
¢ Remarks if any : e

. Name & signature of the _F‘isher_ies official with date \/ ﬁq (,J. mﬂ,\ﬁﬂ})\ )Q;

er

 Enclosure: : _ ‘ | H‘f::;ig;ﬁ:k
g Copy of Ve;sel registration Certificate _ Encloﬁqiﬂ%?qggg&d
2. | Copy of Net license receipt for the current year ; ‘Enclosed/Not.Enclosed
3.'| Copy of Fishing license receipt forthe cuirent year Enclosed/Not Enclosed

4. | Original Fishing License of the previous year issued by e Enclosed/Not Eﬁc.los;p:.l :

Department (if any).

5. | Copy of Fitness certificate of the vess+i.* Enclosed/Not Enclosed

F]\

Inspection rep_'orf of fishing vessel from {isheries official Enclosed/Not Enclosed

* Not applicable for fishing’ vessels fitted with up 10:9.9 BHP Engine.”.



Government of India

TForm IV
Merchant Shipping Regisaraton of Indian Fishing Boats), Amendment mles 1988
{See sub rule(2) of Rule 7)

7;@*0?««1‘( (/“("/ J)n:;f'-i/(y i ﬁé{/zy Dear

| TR R R RO O B

. Name of Fishing Boa : RAGHUVIR Srat: GOA

2. Regisranion Number & Date : IND-GA-01-MM-3778 & 07/11/2023

3. Call Sign { Where Applicable ) i==

. Port & Disnict where Resgistered PANAJI & North Goa

5. Name of the Owner :SHRI. SADGURU RAGHUVIR
Permanent Residence or Principal PEDNEKAR
: S p H.No. 1278, Temb-Wada, Motjim,

Place of Business. Pernem, Goa-403512

_ Shares Held (9%) : 100.00
Aadhaar (UTD ) 1 XXXX-XXXX-4347
Coustal Security Number - -

5. Category of Ownership : Individual
. Area of Operanon : As prescribed in Merchant Shipping Act 1958 (MS Act)

. Partculars of Fishing Boar

DName & Address of Building Yard B (Shree Siddhi Vinayak Marine Work, Firange Bhat, Merul, Bardez - Goa
(=)
inYear of Build/Rebuild of the Boat iDHul Material  v)Length(Mtrs) — v) Breadth(Mos) v Depth(Mirs)

2023 F'BREPﬁ’gﬁgRCED 7.660 1,350

i Engine derils IND-GA-01-MM- 3778

Make YAMAHA

Year of Make 2018
Engine Number 677K-L-1025282
HP

Narmne and Address of Manufactwrey

Number & Diameter of Cylinders

Length of Stroke

Revoluron per minure(RPM)/Specd

Fuel Used { Capacity in LirsY . peyrgl()

- CAMOE FITTED WITH OUTBOARD MOTOR

v Tape of Vessel

o Nwmber of Masts Bulk Heads, Holds Ve
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wTepnage (apad
’;_',!Erfi‘.{‘l;_' C‘fé—f

< C o TTREE0T Fauipraead

v the Lmupmend

Namw

1i». Life Seving Apphances
Name of the Equipment

11, Number of Crew:
12. Base ot Operanon

Place . panadl
Date : 270212024

ef No.: MFR-326-PER

ot Gross Tons?

<1472
- GHLLNET.

Aake & Model

Device N wmber

it

3010 -MM-2 0D

% E I Y 3
IND-G~ -4

Signature and Seal of the Authorised Offigpe==
77 ok OF

2 '- - 7
- —— -T) + e wa
f gaation  SSmenest

v

1 Should the vessel be lost
the Fishing Boat.

. T cernficate of regsmznon
Any vhange i the hshung boats.name.other markings
wnor aporoval of the rezisoranon autsonan.

The certficate must be produce

. broken up

g Act 1453, as amended.

i+ granted under the provisions ot Merchant Shippin
should be effected oz =

Jayout.design,capacity of the vessel

d for inspecoon on demand by any auchorised person.
or rendered unfit for service. this certficate should be surrendered the Regismar ot

IT Suppon By National Informatics Centre

ENDORSEMENT 1. The fishing vessel shall be operated from Morjim, Pernem,

-Goa jurisdiction and for fishing purpose only by having
valid fishing vessel licence and fishing net licence.

A

Director of Fisheries




DT L U ST S | e,

GOVERNMENT OF GOA

Department of Fisheries

?Lgﬁma //’-,L.J‘:r(rzz(e of @ c?/‘mmjy OBt

UG TR LR TR

Name of the Fishing Boat : RAGHUVIR
Number & Date of Cerdficate of Registration : IND-GA-01-MM-3778 & 07/11/2023
Number & Date of Licence 1 GA-L22686/24 & 09/02/2024

\E and ress of son/s to whorn -SHRL SADGURU RAGHUVIR PEDNEKAR
Name and Address of the Person/ . H.No. 1278, Temb-Wada, Morjim, Pernem, Goa-403512

Sl o

the Licence 1s issued

5. Particulars of Fishing Vessel Licensed ) A
a) Length ( Mus) :7.680 b)) Breadth ( Murs ) (1350 o) Depth (Maos) :10.670 N e e

6. Make and HP of Engine
Make Year of make Engine Number HP
YAMAHA 2018 677K-L-1025282 8
7. Type of Vessel : CANOE FITTED WITH OUTBOARD MOTOR
8. Tishing Gear Licensed : GILLNET

9. Specified Area {or which the License is issued : As prescribed in MFR Act
10. Period for which the License is issued 09/02/2024 10 31/12/2024

Place : Dir of Fisheries

Date : 27/02/2094 Signature and Seal of the Authorised Officer
— i SUPErINENdent.of. Fisheries
Directorate of Fisheries
ENDORSEMENT 1. Fees of Rs. 1000/- fafieffidentetsipt, Rona(259a7650 dated
09/02/2024 for Fishing License for the year upto December,
2024.
2. Sea Gill Net License No. PER/SGN-224/237.
3, Fees of Rs. 1000/- paid vide receipt no. (26) 7650 dated

Lzreby endo rseQ9/02/2024 for Security Deposit of Fishing Canoe License.
be validwe.r Ol,o'l’—OZ& il |

0 l 2] 202
FCC«M Sty . %Qj J S_—

This Certificats ig

20)11) 200

Supdt? of Fisheries
HHire & Seal of
Authorized Offic Superintendent of Fisheries
Fiﬁhen‘e.': Oﬂ'lcexer Directorata of Fisheries
Go
Pernem Block overnment of Goa, Panaji-Goa

Cirectorate of Fisherfes
Govt, of Goa
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. The hishing vessel sueh as rawler or purse sewer shall adapt the colour code of white binll, Bhaek fender and sky blue b = =e
such as canoe sl adepr the calour code of white il Blick fencder: =

. The fishing veasel shall clisplay naune el regivration murber sestgaed 10 dtand possens, (3) o cerdfica of rematry of fishing vowel samd s
rule (2) of rule 7 of the Merchanc Shipping (Regsraton of Mdign Fishing Hows), Rules, 1958, (b) a valid certificate of FeSETERC of i
fishing 1 Heence iswed under suberule (29 of tule L of these rules, (o) o valid Certificate of Inypection of Fishing vetcelSea Worb e o
issued by the Capain of Ports or Marine Survivor as authorized by the Goveriment, (d) the photo identity cards of all the == =it
by the Director orany other competent anthoriey, (o) a cermficate of insurance coverage of it crew metihirs and the fshins voss 8 ==
cquipments like life jackers, life buoys, ste, :

3. The Aslung vessel ihinge overall length exceeds wenty meters shall be firted with Autorabic Identfication Spatam, Vessel TS Monss

with Search and Reseye Beacon/ Transponder, Global Pusitouiig System Navigawor, Very Figh Frequency Radis Tusislasion S=

4. The fishing vessel whose overall length daes not excesd twedry meters shall be fitted with Vessel Traffic Monitoring Svsten wm Ses

Beacon’ Transpouder, Gldbal Pusitioning Svstem Nuvigator, Very Hizh Frequency Radio Tnstallation Set, =

The owner of fisting vessel shall enure that: () the fishing vessel in not phied during eyeloiie or when weather wirning is fssued 5 - 3

anthurity. (b) yearts tetunss aré furniched to the authorized offices i wrims of nue 5,

fi. Licence grmed 1 respect of one vessel shall nor e wsed for other Ralung vessel.

- The fishing vessel fited with engive upto 10 BHP or anortmotorized fishing vessl shall be allowed tw cury ot fishing activiny m Az S ¥
the termitarial waters of Gou wnd Tnlnd warers. The Out Bord Motar shall be used nuly tor the purpese of propulsion in cuse of Scrurg oo~
water. E

8. The fishing vessel ftted with engine ahove 10 BHP shall nor cany out any fishing acovity 10 inland watery and within 5 kms off the v o S

shall be operated heyoud 3 kms off the cuast of Arabian Sea upto territorial waters of Goa.

9. Any chunge in layout, design, capacity of-the fishing vessel should be effecred only with the prior approval of the authorized officer.

10.Any chauge wu the type of fishing net/gear licence shall be effected only by prior approval of the authorized ofticer-

wSippen By adonal Informalies Conre

e S DTERN R Sy

—

|3

This Certificate is hereby endorsed and shall
vigwes QN0 2026 49 21 12)2006.
: vald ‘-:‘cceiptNog_3 (mqsghm ‘3) ‘L’——G-

Signature & Seal of
\uthorized Officer
visheries Otiicca
Pernem Block
Ulrectorate of Fisheries
Govt. of Goa
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Received from

with letter No.

dated

(Rupees &y -
cheque/by Bank dra -

paymentof _'_"--<

<

by e e =
Gowt P Pt DT

No. 339807

Received from
with letter No.
dated

(Rupees "V i.n o

cheque/by Nart 4

payment of ¢\ -
v
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ORIGINAL
G.AR.S
FGRM .
3 SRFRY
Se Rule 22(1) 7 Jd
RECEIPT
2 hoze
Sodomn R Pednstes
== S
OO ~—
—
"~ _ ‘hesumof ¥ (oos\—
S e e ) in cash/by
qocount of Abwsonds “cencwak <t 'i'tg"\:"‘;‘“:in
z
it s RAD-GA-CNV NN -2 53
Signature
nm%‘ﬁegﬁ;ﬁg
o E=aia '{'ernet!:o gisheries
cford .
ire Govte of Go#
Ak

TR RnTE OF Figretiode.

avt o Goa 04

')"?‘?‘!Dﬁ.-l‘:‘,r\p

ORIGINAL
GAR.S
I SRM o
e Fule 22(i) A g
T WCEIPT

]
20 J202.0
S A SR A P VR (P

S

L TT o .
- the sum of T PN e X T
£ e YN e ;,—-\_I‘A '-H’\""'—'L_ Q)J'\\\\ ‘ )lﬂ CaSh/by
A X
osunt

}\Q\AL‘\'\’L\\> I SV w(\)\... Q*(’— &Q}\ in

c¢T:r_\( - No, ?EF‘\LG/\‘"’ 2__’2/!—‘\2/3 ‘—‘}""
AR N S Q\‘«v\. ¢

e

Signature

£ D Lﬁgm &}ﬁ}ﬁef
R A1 B\?_c k

- )

03 21
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UNITED INDIA INSURANCE COMPANY LIMITED
MASCHARENHAS BUILDING M.(:,ROAD, PANAJI GOA PANAJI, NORTH GOA, GOA
GOA - NORTH - 403001 GOA

PHONE: (0832) 2425947,(0832) 2426864 FAX:  EMAIL:

HULL AND I*ACHTNER* POLICY - FISHING VESSELS
POLITY 11 .217205002225P115885874

F1DpI0: OF INSURANCE
Fror 10:07 Hrs of 12/01/2026
Te Midnight of 11/01/2027

Insured
MR SATCHIU RAGHUVIR PEDNEKAR
1275 1807 a8y MORJIM PERNEM GOA
(- - - NORTH
103512
GOA

IMPORTANT NOTICE: KTHDI Y Yrn2Tr ynanr asnirs < &0, AND PAN/FORM 60. PLEASE IGNORE IF ALREADY UPDATED.

Agent Parn : MARIA SHINE RACHAL DE SOUZA
Agent (e : AGN1053857

n
Mobile/] andline = oot 0 . S500p 60

" DESOUZAMSOS(@GMAIL.COM

The genuineness ~f* ~ » licy ¢7= b wer © ~* through "Verify Your Policy" link at www.uile.co.in,

For any Information, Sci+? ¢ e o ‘mation anil Grievances please write to 120500@uiic.co.in

Download Custorner Apn(wwy.n'" ¢o,r" FEGD, & HEAD OFFICE, 24, WHITES ROAD, CHENNAI - 600014,
te 't wwwulic.co.in
e Rt 6 ST 0T @ 12/01/2026 11:42:11 AM

vty

This document s digitally signed

Signer; DS'UNITED iwnmﬁ;u NCECOLTD 1
Date: Mon, Jan 12, 2026 11:42,#3 IST
Location: United [ndia Insurande Company Ltd
176 Reason; Signing Palicy for Ll.iﬂ by Harmeet Singh Chahal



421

3

HULL AND MACHTMNT oy pOLICY - FISHING VESSELS

WHEREAS the ASSURED named in the schedule hercto, have

‘apresen'cd to UNITED INDIA INSURANCE COMPANY LIMITED (hereinafter

called the "Company") that they are interested in or duly au’h riscd o make the insurance mentjoned and described and have paid or

agreed to pay the premium terainafter stated.

THE COMPANY HEREBY PROMISES AND AGREES with the AGSUN T Lhe
agalnst loss damage liability or expense subject to Lhe claus en
or attached hereto.

f.xcrutors, Admlinistrators and Assigns that the Company will Insure
~oments, condltlons and warrantles contained in the schedule and /

tof 11/01/2027

¢ 11 UILE
I

S 1205ﬂ02225P11588537;‘PER10n 1011 f of 12/01/2026 to Midnigh
INSURED
(Name/ID| MR SADGURU RAGHUVIR PEONIYAR/ gamzae s
B 1275 TEMB WADA, MORIIM PERMNEM GO# = P TOA 403512

ddress) s

cesgr  [RAGHUVIR/Fishing GRT/DWT/BHP r VEAR BUILT

pssels And Trawlers

2023

INDGAOLMM3 773 |.

Registration

ull & Machinery

1105002221P102141998

OUNT INSURED {1EREUNDER -

M — =
INTEREST T .
SUM INSURED T

B OTHER(SPECIFY) ‘
. 0.00

TOTAL
"~ 50,000,00

-

CO-INSURANCE DETAILS:

1

Financier Detaiis:-

Financier Name

BANK OF INDIA STAR HOUSE, GR. FLOOR, EDC COTH

; Agreement Type
(LAZA, PANAIL, GOA-403001,PANAJL,GOA Hypothecation \

PREMIUM

ane 1

“npranted Vessel engaged In

sl during this perfod.

e ——

H ) _
1 Farsanal Act'denl { Number 0r Gra Ve

B TRALTNG WARRANTIES 1

. ~with on the Coasts of Gujarat, Maharashtra and Goa with leave
s proceed upto Karwar and not beyond 50 nautical miles into the
. ~» {rom shore. Warranted Vessel laid-up from 15th June to 15th
. A dgust (b.dail) with leave to operate on {he coasts of Saurashtra and

fishing and operatiens connected

P—
[ premum()__|

120.00
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CLAUSE(S) AND/OR 1.Institute Radioactive Contamination Ex-lusion Clause

ENDORSEMENT (S) 2.Electronic Date recoonition Clattse

3.Institute Dual Valuation Clause

14.IFVC TL only CRO dnted 20.,7.07

5.PREMIUM INSTALMENT CLAUSE

[6.Institute Chemical Biological Bio~-chemical and Electromagnetic Weapons Exclusion Clause
7.Sanction Limitation and Exclusion Clause

8.STRIKES CLAUSE - HULLS (TIM )

jof pollcy and all other tei v~ an condit*~n are as per standard policy

-As per attached & forimisy part [ the Paligy, -

. The policy covers only total lo-s cover cxcluding salvage salvage charges sue & labour charges under the scope

[CO-INSURANCE, IF ANY|-As per attached & formina part -~ *he -ligy. -

lWrea of Cperation

Deductible/Excess % 0.00

PECIAL CONDITION & ) e p—— ; R
WARRANTIES IThe interest of M ,_ k :\_1 ' Operators will be noted here

gency/Broker Code: - AGN105385
Business Associate Code: o e e - BAS25671
MOTICE OF LOSS : In the event of loss or dam ¢ “ich = v inv !ve a claim under this insurance, immediate notice thereto and
application for survey should be given to thc ~>!" ' . %ice »nd when abroad also to the nearest Lloyd's agent.

Customer GST/UIK No.: ) h Office GST No.: 30AAACUS552C1zZW

SAC Code: 9”71 35 B . Invoice No. & Date: 2225I115885874 & 12/01/2026
Amount Subject tu Reverse Charges Nt ~
We hereby declare that though our aggrroate v - »r v 34y pr~ceding financial year from 2017-18 onwards is more than the
aggregate turnover notified under su:h-rufa (1) ~7 - '~ 1 we are not required to prepare an invoice in terms of the provisions of the said
sub-rule,
Anti Money Laundering Clause:-In the av =t ! » - ' - policy exceeding EE lakh or a claim for refund of premlum exceeding E4
1 lakh, the insured will comply with *he | : : "+ "lhe company. The AML policy Is availabie in all our operating offices as
well as Company's web site,
LET US JOIN THE FIGHT AGAINST ~rrrr.= 1a» ; P YT PLFDGE AT https:/ /pledge.cve.nic.in.
Date of Proposal and Declaration: 17/
IN WITNESS WHEREOF ,thc unders'c r o8 ~d h hereunto set his/her hand at DO PANJIM 120500 on thls 12th day of

January 2026 .

For and On behalf of
United India Insurance Co. Ltd.

]

7 Affix Policy
éé&‘f’x‘_{;{f Stamp here.
i)

Duly Constituted Attorney(s)
Underwritten By ~ HYGBAS25671 ( NO {1 20 A}

3/6



AT YACHED TO AND FORMING PART OF POLICY NO.
1205002225P115885874 ! i
VESSEL: Fishing vessels And Trawlers
INSURED: MR SADGURU RAGHUVIR PEDNF' AR '
CONDITION OF INSURANCE:- ) ;

Applicable Institute Clauses wnLh a deductible cxcess af \}.: 0.00 (er all clalms each accident or occurrence other than TL/CTL urder clause
no.12. ,
if Applicable :
*Subject to CRO conditlon :
=Warranted the vessel is tsnd as feeder container ship catering to major shlppling lines at all times.
sWarranted vessal cortified er. 4 for trading from appropriate authoritles.
where Increased Institute Time'Clauses-(I1* "= Dis 'rsements s and Increasad value (Taotal Loss only including Excess Iiahllltles) dated
'Value cover is taken|i.10.83 2 ia
(Where Dumb Warranted tug, tow and tc g~ arrac3rments approved by a Marine Hull Surveyor approved by IRDA
barges are covered X ’
or towage is 4
invotved ==t s
GENERAL
CONDITIONS »Subject to compliance of %' Cor
sWarranted the vessel is dv/v clacs ad and class is maintained throughout the currency of the pollcy
sCompliance of 3il statutery i “qui-rments. :
GEMERAL sSubject to Institut: i vl=n"r' Rar active Contamination Exclusion-clause. |
EXCLUSIONS ~Chemical, B r"logr [y { Fle~ "maghetic Weapons Exclusion Clauga,
IASSIGNMENT(WHERE]|t is hereby = L P ~rest, Rights and title in the above mentioned policy is assigned In
APPLICABLE) favour of ML & J prGsn .

*“VERSE WEATHER WARRANTY

1) warranted Vessel when not employnd; st |l te sa” 'y anchered or mooréd or secured.

2) ' “warranted Vessel shall not be ~r play " “urins 2dvers~ weather conditions notified by the concerned Port Authoritles and/or
Directorate of Fisheries. . f
3) (a) Warranted during adverse wea'' -, / "t remain in safe waters properly moored,and
(b) If already at sea, shall re*’ -n =~ * *7 thev " ecome aware of the adverse weather warning,and
(c) Vessel shall be manned- et 2 tea . ¥ren' - henin harber, sheltered/safe waters when it should be secured properly
and adequate watch and w~ = - - s i~-"-it remairs therein.
WARRANTY REGYR™ "t ATTOM AMD LICENSING OF FISHING VESSELS/TRAWLERS

Warranted vessel to comply with local laws ard i2zulatior with ragard to registration and licensing.

COASET ICATION SMD *t* 'NTENANCE OF CLASS WARRANTY

Warranted vessel clasced as below by 14 it tin sadely “ad class maintained thfoughout the currency of the policy or held govered
at additional premium, if any, provi- 1:«‘, e L Aot ange of Classification Society of vessel or change, suspenslon, -
discontinuance, withd-awal or ey . g 2 EREIT 0 B
1.10.90 : 3 3 " NTAMINATION EXCL!'STON CLAUSE
This clause shall-be paramount anrt i ‘= ‘andin this Tnsurance inconsistent therewith
1 In no case shall this insuranra -t *or Cinkili - or expense directly or indirectly caused by or contributed'to by or arlsing

from ) ;

1.1 lonising radiations from or ¢ n o0 =abt T hy.rad ~nctivity from any nuclear fuel or from any nuclear-waste or from the

° combustion of nuclen- 7+ ! ] - I
13 the radionctive, trxic ovnln=i ’ >z3:!l- 1 or contaminating properties of any nuclear installation, reactor or other
: nucle~r wvemblx A SR ! I ™ 7
1.3 any weapon of v o sizn and/or fusion or other like reaction or radioactive force or matter.
CHEMTICAL, P2rbne = ; e T ECTROMAGNETIC WEAPONS EXCLUSION CLAUSE L
Chemical, Biologlcal, Bio: Chemi = ! “xc'usion Cluse shall aprly to orlginal risks attaching on or after March
1, 2003 | . 7 i :
With respect to the peril of Terrori-»~ & “erio- - obxclusion Clause, this clause shall be paramount and shall override
anything contained in this insurance in~ " *
1. 1. In no case shall this insurane- ¢ L ‘bivi+ or expense directly or indirectly caused by or comtributed to by or arising
from ]
.‘ [
1.1 Any chemical, biclraica!, +i» r ua- o ordavice,

Cancellation Clause :Thr Comp» + '+ on grounds of misr'-["es'éntaticn, fraud, non-disclosure of material
fact or non-cooperation by thé_i ; s 7 writiny by Registe' © A/D to Lhe.insured at his last known aldress
in ‘which case the Company shall relr -+~ 7'~ of the last premium corttsponding to the unexpiréd period of insurance
if no claim has been naid undear © 0 time cancel this palicy @nd in such event the Company shall allow

_refund of premium at Company=<'s'« ' siin 'im has occurred upto thé date of cancellation.

4/6



SANCTION LIMITATION AND EXCLUSION C' sycr

No (re)insurer shall be deemad to provide ¢ er ad r- (rejinsurar shall be liable to pay any clalm or provide any bienefit hereunder to the
extent that the pravision of such cover, pe  en’ af =chi clain ot pravision of such benefit would exposa that (re)insurer to any sanction,
prehibition or restriction under United fat-: 15 r~s0luticns ar (! trade or economic sarctions, laws or regulations of the European IJnion,
United Kingdam or the United States of Am: -ica "C20: 014 11 August 2010,

El ‘tro-ic Date P ~cognition Exclusion Clause

In no case shall this insurance cover any loss, d-~vn o

this insurance arislng aul of or Id ony . A g

system, computer software, programme ar Y]
whether directly or indirectly, as a €on qu ¢
madification of or to any such e mpute UL

to any such date change,

This exclusion, however, does not apply L. fmig o
and claims for loss of or damage to the sub  t-1 -(t-

(1) fire or explosion

(2) any risks whilst in transit

(3) any subject matter insured other than t mpoe’ tur
jewelry and the like, semiconductors an thei: re

Subject always to the terms, cordions 1

LN

(a)
(b)

In the event of a claim for Actual or Construrlive
thelr proportions of that amount shall be for o -

Insured value for purposes

tl

Insured value for purpases o!

In ascertaining whether the vessel is a ©frn 0
damaged or break-up value of thc ez

No clalm for Constructive Total Loss bac «
such cost would excred 'he insurs @ val -

In no case shall Underwriters' fiahility jr r 3]

Additional insurances allowed under the

COMMUNICABLE DISFASE EXCLUSION CLA' 3’

1. Notwithstanding any provision to

Communicable Disease Loss, save

the
Goin
2.1 "Communicable Discase Los=" sl
significantly caused by or c-~n:
Circumstances, tho: e Circu i-' o

a) a Communicable Disears. ~nd,
b) the fear or threal, whether actr
€) any recommendation, doci-in
Communicable Disease or to renm -
authority or a privale entity and/cr
d) any recommendation, decigion
whether made or taken by « putti
concurrently or in ary other s+ e

7

a
2.2 Without prejudice t+ the cffer ~*
tir-upr, lay-up or m ‘ntain
operation, trad ng, ~argo lc ¢
they or any of tham may oo

al

2.3 Without prejudicc to the ef*~ ¢
rig, or platform di'ing a v
whomsoever t~ken 'o divert t |

Circumstance slelv hy rea-n A

"
¢

xpensh or liability of whatever nature whic
« wheth-r directly ar indirectly, the use or o
sy eles! snic systam where any such loss, d
date o “noe to the year 2000 or any othe
com e software, programme or

h might otherwise be recoverable under
peration of any computer, computer
amage, expense or liability arises,

r dale change and/or (i) any change or
frocess or any electronic system in relation

Il

¢ of or “amage to any subject-matter insured caused by following risks (1), (2)
insurcd (3):

¢ controll=4 cargoes, money and/or securlties, fine arts, antiques, preclous metals,

'svant gooc's

mions ¢ aired elsewhere in this policy.
"It © L VALUATION CLAUSE
13l wnekructive)
“'al'Loss
'oss (*) ' all be taken to be the insured value and payment by the Underwriters of
" payn t of a Total Loss. .
"2l haee U eh-1] he taken as the repaired value and nothing In respect of the
OGS 1t account.,
T o ' °nd/or repair of the Vessol shall be recoverable hereunder unless
frr »ntired damage exceed the insured value as In (a).
Jus ' be caleulated on the amount of the insured values as in (a).
'his i “rance, it is hereby agreed that this insurance excludes absolutely all

‘s 0 e Infected individual Exception are met.

e

hility, or expense of wh-tsoever nature,

proximately caused by or
“'am or arising out of or in connection

with any of.the Excluded

“s  uriceble Disease, and/or
£ to restrict, prevent, re

dily in respect of such a di

- duce or slow the spread of infectian of &
e sease, whether made or taken by a public
or t> -1 to alter, reverse or remove an

Y circumstance falling within (c) abdve,
? priv =t nntity regardless of any oth

€r cause or circumstarice contributing

- "eeommendations, decisinns, and measures by whemsoever taken to

snl. conveyance, r'q ~r platfnrm pending resumption of cruising,
vousn shall not ean- Py Bxciuded Circumstances, notwithstanding
‘n 2.1 {e) ahnva,

o "o the purposes of = 'is event first affecting a vessel, conveyance,
T a diversian, a i r reeammandation, decision, or measura by
0 discharge, orath . d~atination shall not constitute an Excluded
~ie for the reasons set out i 2,1 (<) above.



2.4

4.1

4.2

43

- 425 i

Without preiudice to the effect =7 = <21 {a), (I and (d), where loss, damage or liability have first been incurred in
circumstances which are not =Ty : (2) to (- al tve, increased expense or increased liability for expense shall not be
excluded notwithstznding that 2 <= reen in” red for the reasons set out in 2.1(c) above.

"Communica®'s Disease” shz!

from one or

- “hewn o unknown, which can be transmitted by means of any substance or agent
“atance rroagent includes but is not limited to a virus, bacterium, parasite or other
; T tre fore joing, whether deemed living or net, and h) the method of transmission,
s rot wited to uman touch or contact, airborne transmission, badily fluid transmission,

s
2

veriaticn o

grgsnism or =

whether direcs or indirect, i -
transmission o o~ from or viz en: 7 “jict r surface or liquid or gas and c) the disease, substance or agent may, acting alone or
in conjuncticn wits other co- mar-idit coadittns, gens'ic susceptibilities, or with the human immune system, cause death, illness
or bodily farm or temporarily or rera:- cnlly v pair humon physical or mental health or adversely affect the value of or safe use of
property of any kind.
ividual Exceptinn sha ‘e rre (1) the actions or decisions of any Individual infected or allegedly infected with a
Corrmunic z2ase caus~ nr ¥ © 2Mege ' -5 ~vent and (2) neither such action nor decision nor the alleged cause of
the lgss ever- itse’ was a ro - el o e as defined in 2.1 () or 2.1 (d) above.
‘ions are met, ! » ¢ty ttoe the dndividual's action(s) or docision(s) were Impaired or affected by or
ividual's =lle : ¢ ctine spottnot axclude recovery of a | oss otherwise recoverable hereon provided
ell be no ¢+ - . T Lt e, expense ar sing fram any increase in the spread, Incidence, severity
N ; Tomoan s Tircumstance as defined in Clause 2.1 (¢) or (d) consequent on that
e pureTses °F this Excent - - ¢ ? '~divit !t need not be physically present on or in an interest affected by the loss
evenrs, proviced that his or her 2:tc-z s caus g or contributing to the loss event and affecting that interest, directly or

e
1

2
ingirectly, were of 2 kind which, H *oraff~ tad, would fall within the ordinary course of his or her employment.

"2 !oss event otherwise insured under this Insurance and not excluded
arcordance w'th the tarms and conditions thereof.

6176
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CERTIFICATE.OF INSPECT ION FOR MOTORISED/NON MOTORISED
t B ‘«HING CANOE

- Name of the Owner of Canoe - - J T Rughijvp P{Jhék& 4

- Address of the Owner T 2 L o 1 O JQWJ]Q @qd)Cz MO_EQUPO FC’,H

3. Contact no.

. Canoe Details:-

| a) Vessel Registratio-n no. " T ] N) Gh ~ M= MM gj:} R
b) Name of the Canoe e 'l\C{Q})u Vil
c) Whether Motorlsed/Non Mm/rlzed - .Umh% &} V‘JSQCJ)
d) Name & Address of Builders : - hV“QQ srdd hi Vi "\uqu}; rhculh‘e OV
e) Place&Yeaf'of'the Built i re Nera) & ’ZD o Bl __t:j
9 Base of Operation: - : GOCK e) Gross Tonnage LAl g T, .
g) Colour Code: - White Hull"md Black Fenders Yes/No:_ Yey _

“h) Condition of Canoe: - Operati \m]/NQJ}-E)‘ﬁ’éffsmgonal ﬁ}?ﬁlﬁicﬁq ﬁ

5. Dlmensmns -

‘a) Length: - A 6% m'}g 3y Pleadth ~ille S mﬁrg c) Dép'th':-: 0-67 W\a v

d) Materlal of Built; + R el
6. Fishing License No:-_ GR-1 22686 [214 - Vahd Through 3) /;'L /zo Lg,

7. Flshmg Net License:- - PERJseN 214/ AN g
a) Type of Nﬁw b) Netn O—— ) Valid through3l. /17—— /20: ﬁ

- b) Type.of Net ~ 2 j} Nelmg, . =, c) Valid th_rough:/;/ZO -
¢) Type of Net === i Net no. S c) Valid throu_gh;/;’fzo_ (2

8. E;lgine:- | - - . o : :
a) Type of Engine: - ) B3 M b) Make:-_ Veimahg
c) Date of Manufacture: - T el d) H.P. of Engine;: - ©F - SRk
€) Engine Number: - 613k~ L3l 15'1?3_ f); Fuel Used - p'E&-VO |

9, Life Saving Equipments:- 4

a) Life Jackets (Qty):-__ (a2 No& - b) Lifebuoys (Qty):- %
c) No. OF Crew: - Q2 vy "d) Mobile Phones (Qtj]:- Ql-_ﬁg L e
e) Fire Fighting Appliances: - E@.g. . _ | : S i

10.Insurance Details; - : % : :
a) Instirance of the fishing cn+ - codidupto W\ —0\~2227% Y
b) Insurance.of the crew moem! s orfzsh;ng canoe valid up to_ |\ — O\~ 209 3 .
- No. of crew members i msnres po's; olneg |, : '

-—

.Remark: - s SOl
Place of Inspection: - MLOTrD - Date of Inspection: - [Z ./O Wi 028

It is certified that t}{_e parti iiars( urnished above are corr:ect

(\Vl

(Name & Signatufe ofAuthoered Offlcer]
t'i?onel'lﬁ'l Outfees '

rpem B
lre:'tf)rate of Fisheries™ -

Govt. of Goz
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! GOVERNMENT OF INDIA
o || MINISTRY OF FISHERIES, ANIMAE HUSBANDRY AND DAIRYING
o2 |l DEPARTMENT OF FISHERIES

1 National Fisheries Digital Platform

|

|

Provisional Certificate

Registration Number GAS551134648624
Name of Individual Sadguru Raghuvir Pednekar

Date of Registration 15-12-2025

Address H NO-1278, Teinh-Wada, -, GOA, |
NORTH GQA, PERNEM, 403512, INDI&

| Occupation FISHER (FISHING)

oy tonds

].l(:':'l fnd

Type of activities MARINE WATER '
engaged in '

Iersls) £
e Bk EASS

Q8D

Digukeiren 1z s ceempnter gperxraled comtificate, N sigaature 1y feonres |
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Directorate of Fisheries
Government of Goa
Dayanand Bandodkar Marg,Panaji Goa
Tel: (0) 2224838, Tel: (Dir) 2227780

Fax: (0832)2231049

Email: dir-lish.goa@nic.in

DF/CEN ZONE/RT1/08/2025-26/ (16 F Date:--20/02/2026
“fo,

Shri. Manuel J Dsouza
H.NO.315/4, Tropa Waddo, Sodiem
Bardez-Goa

Sub: Request for Information under Right to Information Act 2005.

Madam,

With reference to your application No. Nil dated 20/01/2026 in warded in
the office vide No. 10698 dated 21/01/2026, 1 am to inform you that the
information requested by you under Right to information Act, 2005, works out
to Rs. 32/- (Rupees Thirty Two only) for 16 number of pages.

In view of above, you are requested to pay the said amount and produce
the receipt in order to enable the Department to furnish the requested

information.

In case you require any clarification on the said information you may

-approach to the undersigned.

Yours faithfully

Public Infarmation Officer



List of fishing boats registered by Departlﬁ

IND-GA-01-NM-2570
IND-GA-01-NM-2629
IND-GA-01-NM-2650
IND-GA-01-NM-2633
IND-GA-01-NM-2645
IND-GA-01-NM-2646
IND-GA-01-NM-2641
IND-GA-01-NM-2682
IND-GA-01-NM-2703
IND-GA-01-NM-2721
IND-GA-01-NM-2782
IND-GA-01-NM-2731
IND-GA-01-NM-2757
IND-GA-01-NM-2784
IND-GA-01-NM-2816
IND-GA-01-NM-2807
IND-GA-01-NM-2810
IND-GA-01-NM-2830
IND-GA-01-NM-2838
IND-GA-01-NM-2843
IND-GA-01-NM-2840
IND-GA-01-NM-2865
IND-GA-01-NM-2877
IND-GA-01-NM-2927
IND-GA-01-NM-2878
IND-GA-01-NM-2919
IND-GA-01-NM-2922
IND-GA-01-NM-2921
IND-GA-01-NM-2955
IND-GA-01-NM-2980
IND-GA-01-NM-2991
IND-GA-01-NM-2992
IND-GA-01-NM-2997
IND-GA-01-NM-3007
IND-GA-01-NM-3008
IND-GA-01-NM-3010
IND-GA-01-NM-3043
IND-GA-01-NM-3042
IND-GA-01-NM-3117
IND-GA-01-NM-3060
IND-GA-01-NM-3070
IND-GA-01-NM-3078
IND-GA-01-NM-3063
IND-GA-01-NM-3104

non Motorised

IND-GA-01-NM-3075
IND-GA-01-NM-3107
IND-GA-01-NM-3100
IND-GA-01-NM-3140
IND-GA-01-NM-3155
IND-GA-01-NM-3160
IND-GA-01-NM-3167
IND-GA-01-NM-3186
IND-GA-01-NM-3227
IND-GA-01-NM-3191
IND-GA-01-NM-3183
IND-GA-01-NM-3188
IND-GA-01-NM-3187
IND-GA-01-NM-3229
IND-GA-01-NM-3197
IND-GA-01-NM-3185
IND-GA-01-NM-3220
IND-GA-01-NM-3222
IND-GA-01-NM-3235
IND-GA-01-NM-3248
IND-GA-01-NM-3236
IND-GA-01-NM-3279
IND-GA-01-NM-3291
IND-GA-01-NM-3334
IND-GA-01-NM-3340
IND-GA-01-NM-3346
IND-GA-01-NM-3347
IND-GA-01-NM-3348
IND-GA-01-NM-3364
IND-GA-01-NM-3359
IND-GA-01-NM-3368
IND-GA-01-NM-3377
IND-GA-01-NM-3383
IND-GA-01-NM-3419
IND-GA-01-NM-3420
IND-GA-01-NM-3421
IND-GA-01-NM-3435
IND-GA-01-NM-3434
IND-GA-01-NM-3433
IND-GA-01-NM-3452
IND-GA-01-NM-3462
IND-GA-01-NM-3463
IND-GA-01-NM-3465
IND-GA-01-NM-3469

IND-GA-01-NM-3468
IND-GA-01-NM-3474
IND-GA-01-NM-3493
IND-GA-01-NM-3484
IND-GA-01-NM-3498
IND-GA-01-NM-3505
IND-GA-01-NM-3521
IND-GA-01-NM-3514
IND-GA-01-NM-3531
IND-GA-01-NM-3551
IND-GA-01-NM-3555
IND-GA-01-NM-3553
IND-GA-01-NM-3563
IND-GA-01-NM-3575
IND-GA-01-NM-3582
IND-GA-01-NM-3591
IND-GA-01-NM-3595
IND-GA-01-NM-3596
IND-GA-01-NM-3618
IND-GA-01-NM-3620
IND-GA-01-NM-3602
IND-GA-01-NM-3625
IND-GA-01-NM-3619
IND-GA-01-NM-3624
IND-GA-01-NM-3637
IND-GA-01-NM-3680
IND-GA-01-NM-3643
IND-GA-01-NM-3648
IND-GA-01-NM-3656
IND-GA-01-NM-3658
IND-GA-01-NM-3679
IND-GA-01-NM-3663
IND-GA-01-NM-3675
IND-GA-01-NM-3702
IND-GA-01-NM-3688
IND-GA-01-NM-3691
IND-GA-01-NM-3695
IND-GA-01-NM-3698
IND-GA-01-NM-3700
IND-GA-01-NM-3699
IND-GA-01-NM-3709
IND-GA-01-NM-3760
IND-GA-01-NM-3783
IND-GA-01-NM-3714

m January 2015 to December 2025-

IND-GA-01-NM-3736
IND-GA-01-NM-3722
IND-GA-01-NM-3727
IND-GA-01-NM-3726
IND-GA-01-NM-3763
IND-GA-01-NM-3762
IND-GA-01-NM-3779
IND-GA-01-NM-3784
IND-GA-01-NM-3790
IND-GA-01-NM-3831
IND-GA-01-NM-3792
IND-GA-01-NM-3850
IND-GA-01-NM-3794
IND-GA-01-NM-3810
IND-GA-01-NM-3797
IND-GA-01-NM-3817
IND-GA-01-NM-3827
IND-GA-01-NM-3820
IND-GA-01-NM-3834
IND-GA-01-NM-3829
IND-GA-01-NM-3867
IND-GA-01-NM-3862
IND-GA-01-NM-3885
IND-GA-01-NM-3864
IND-GA-01-NM-3880
IND-GA-01-NM-3889
IND-GA-01-NM-3917
IND-GA-01-NM-3895
IND-GA-01-NM-3898
IND-GA-01-NM-3915
IND-GA-01-NM-3916
IND-GA-01-NM-3913
IND-GA-01-NM-3919
IND-GA-01-NM-3922
IND-GA-01-NM-3923
IND-GA-01-NM-3921
IND-GA-01-NM-3948
IND-GA-01-NM-3952
IND-GA-01-NM-3959

Issued under the R.T.L Act.,, 203>

A

Public InfSiadation Officer
Directorate of Fisheries

Panaji-Gosa
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List of fishing boats registered by Department from January 2015 to December 2025-
Mechanized & Motorised

IND-GA-01-M M-2745
IND-GA-01-MM-2564
IND-GA-01-MM-2547
IND-GA-01-MM-2591
IND-GA-01-MM-2544
IND-GA-01-MM-2558
IND-GA-01-MM-2546
IND-GA-01-MM-2545
IND-GA-01-MM-2563
IND-GA-01-MM-2562
IND-GA-01-MM-2567
IND-GA-01-MM-2557
IND-GA-01-MM-2571
IND-GA-01-MM-2769
IND-GA-01-MM-2580
IND-GA-01-MM-2581
IND-GA-01-MM-2656
IND-GA-01-MM-2579
IND-GA-01-MM-2583
IND-GA-01-MM-2576
IND-GA-01-MM-2614
IND-GA-01-MM-2582
IND-GA-01-MM-2589
IND-GA-01-MM-2595
IND-GA-01-MM-2588
IND-GA-01-MM-2599
IND-GA-01-MM-2628
IND-GA-01-MM-2596
IND-GA-01-MM-2620
IND-GA-01-MM-2598
IND-GA-01-MM-2605
IND-GA-01-MM-2602
IND-GA-01-MM-2649
IND-GA-01-MM-2613
IND-GA-01-MM-2600
IND-GA-01-MM-2610
IND-GA-01-MM-2632
IND-GA-01-MM-2603
IND-GA-01-MM-2621
IND-GA-01-MM-2604
IND-GA-01-MM-2612
IND-GA-01-MM-2615
IND-GA-01-MM-2606
IND-GA-01-MM-2624

IND-GA-01-MM-2636
IND-GA-01-MM-2654
IND-GA-01-MM-2655
IND-GA-01-MM-2630
IND-GA-01-MM-2635
IND-GA-01-MM-2639
IND-GA-01-MM-2626
IND-GA-01-MM-2661
IND-GA-01-MM-2637
IND-GA-01-MM-2640
IND-GA-01-MM-2660
IND-GA-01-MM-2643
IND-GA-01-MM-2648
IND-GA-01-MM-2647
IND-GA-01-MM-3809
IND-GA-01-MM-2659
IND-GA-Ol_MM_267O
IND-GA-01-MM-2657
IND-GA-01-MM-2673
IND-GA-01-MM-2658
IND-GA-01-MM-2666
IND-GA-01-MM-2669
IND-GA-01-MM-2672
IND-GA-01-MM-2668
IND-GA-01-MM-2671
IND-GA-01-MM-2684
IND-GA-01-MM-2678
IND-GA-01-MM-2677
IND-GA-01-MM-2711
IND-GA-01-MM-2693
IND-GA-01-MM-2679
IND-GA-01-MM-2680
IND-GA-01-MM-2683
IND-GA-01-MM-2691
IND-GA-01-MM-2681
IND-GA-01-MM-2728
IND-GA-01-MM-2687
IND-GA-01-MM-2689
IND-GA-01-MM-2695
IND-GA-01-MM-2690
IND-GA-01-MM-2697
IND-GA-01-MM-2696
IND-GA-01-MM-2692

IND-GAQEadmedipaabe R T

IND-GA-01-MM-2701
IND-GA-01-MM-2720
IND-GA-01-MM-2710
IND-GA-01-MM-2716
IND-GA-01-MM-2714
IND-GA-01-MM-2712
IND-GA-01-MM-2719
IND-GA-01-MM-2713
IND-GA-01-MM-2758
IND-GA-01-MM-2718
IND-GA-01-MM-2715
IND-GA-01-MM-2743
IND-GA-01-MM-2727
IND-GA-01-MM-2723
IND-GA-01-MM-2747
IND-GA-01-MM-2725
IND-GA-01-MM-2724
IND-GA-01-MM-2762
IND-GA-01-MM-2730
IND-GA-01-MM-2740
IND-GA-01-MM-2754
IND-GA-01-MM-2737
IND-GA-01-MM-2733
IND-GA-01-MM-2738
IND-GA-01-MM-2763
IND-GA-01-MM-2756
IND-GA-01-MM-2760
IND-GA-01-MM-2746
IND-GA-01-MM-2742
IND-GA-01-MM-2741
IND-GA-01-MM-2744
IND-GA-01-MM-2752
IND-GA-01-MM-2759
IND-GA-01-MM-2751
IND-GA-01-MM-2764
IND-GA-01-MM-2767
IND-GA-01-MM-2780
IND-GA-01-MM-2783
IND-GA-01-MM-2772
IND-GA-01-MM-2789
IND-GA-01-MM-2785
IND-GA-01-MM-2776

:{]‘ g;ggf‘“ﬁﬁ(ﬁ M-2790

A"‘O 1-M M-2791

Pablic lnfomnaﬁon Officer

Ditectorate of

Fisheries

"A—n;;ﬂoa

IND-GA-01-MM-2787
IND-GA-01-MM-2815
IND-GA-01-MM-2798
IND-GA-01-MM-2801
IND-GA-01-MM-2847
IND-GA-01-MM-2809
IND-GA-01-MM-2818
IND-GA-01-MM-2804
IND-GA-01-MM-2858
IND-GA-01-MM-2833
IND-GA-01-MM-2805
IND-GA-01-MM-2802
IND-GA-01-MM-2795
IND-GA-01-MM-2817
IND-GA-01-MM-2811
IND-GA-01-MM-2803
IND-GA-01-MM-2808
IND-GA-01-MM-2820
IND-GA-01-MM-2813
IND-GA-01-MM-2829
IND-GA-01-MM-2819
IND-GA-01-MM-2903
IND-GA-01-MM-2826
IND-GA-01-MM-2821
IND-GA-01-MM-2822
IND-GA-01-MM-2828
IND-GA-01-MM-2863
IND-GA-01-MM-2823
IND-GA-01-MM-2824
IND-GA-01-MM-2855
IND-GA-01-MM-2844
IND-GA-01-MM-2834
IND-GA-01-MM-2852
IND-GA-01-MM-2835
IND-GA-01-MM-2842
IND-GA-01-MM-2836
IND-GA-01-MM-2841
IND-GA-01-MM-2856
IND-GA-01-MM-2866
IND-GA-01-MM-2862
IND-GA-01-MM-2845
IND-GA-01-MM-2846
IND-GA-01-MM-2850
IND-GA-01-MM-2854



IND-GA-01-MM-2652
IND-GA-01-MM-2651
IND-GA-01-MM-2625
IND-GA-01-MM-2832
IND-GA-01-MM-2839
IND-GA-01-MM-2857
IND-GA-01-MM-2873
IND-GA-01-MM-2874
IND-GA-01-MM-2884
IND-GA-01-MM-2864
IND-GA-01-MM-2867
IND-GA-01-MM-2931
IND-GA-01-MM-2882
IND-GA-01-MM-2881
IND-GA-01-MM-2879
IND-GA-01-MM-2859
IND-GA-01-MM-2871
IND-GA-01-MM-2891
IND-GA-01-MM-2893
IND-GA-01-MM-2876
IND-GA-01-MM-2918
IND-GA-01-MM-2886
IND-GA-01-MM-2885
IND-GA-01-MM-2504
IND-GA-01-MM-2932
IND-GA-01-MM-2894
IND-GA-01-MM-2905
IND-GA-01-MM-2906
IND-GA-01-MM-2940
IND-GA-01-MM-2907
IND-GA-01-MM-2912
IND-GA-01-MM-2913
IND-GA-01-MM-2968
IND-GA-01-MM-2939
IND-GA-01-MM-2979
IND-GA-01-MM-2926
IND-GA-01-MM-2976
IND-GA-01-MM-2930
IND-GA-01-MM-2920
IND-GA-01-MM-2923
IND-GA-01-MM-2953
IND-GA-01-MM-2960
IND-GA-01-MM-2986
IND-GA-01-MM-2937
IND-GA-01-MM-3014
IND-GA-01-MM-2938
IND-GA-01-MM-2935

IND-GA-01-M M—27024. 3 Zl D-GA-01-MM-2786

IND-GA-01-MM-2709
IND-GA-01-MM-2700
IND-GA-01-MM-2936
IND-GA-01-MM-2975
IND-GA-01-MM-2964
IND-GA-01-MM-2943
IND-GA-01-MM-2944
IND-GA-01-MM-2949
IND-GA-01-MM-2957
IND-GA-01-MM-2947
IND-GA-01-MM-2956
IND-GA-01-MM-2958
IND-GA-01-MM-2951
IND-GA-01-MM-2948
IND-GA-01-MM-2967
IND-GA-01-MM-2962
IND-GA-01-MM-2963
IND-GA-01-MM-2961
IND-GA-01-MM-2974
IND-GA-01-MM-2959
IND-GA-01-MM-2965
IND-GA-01-MM-2998
IND-GA-01-MM-2982
IND-GA-01-MM-2973
IND-GA-01-MM-2969
IND-GA-01-MM-2981
IND-GA-01-MM-2971
IND-GA-01-MM-2999
IND-GA-01-MM-2983
IND-GA-01-MM-2987
IND-GA-01-MM-2995
IND-GA-01-MM-3002
IND-GA-01-MM-2985
IND-GA-01-MM-2990
IND-GA-01-MM-3001
IND-GA-01-MM-2993
IND-GA-01-MM-2994
IND-GA-01-MM-3019
IND-GA-01-MM-2996
IND-GA-01-MM-3000
IND-GA-01-MM-3004
IND-GA-01-MM-3005
IND-GA-01-MM-3009
IND-GA-01-MM-3003
IND-GA-01-MM-3006

IND-GA-01-MM-2793
IND-GA-01-MM-2806
IND-GA-01-MM-3038
IND-GA-01-MM-3021
IND-GA-01-MM-3026
IND-GA-01-MM-3112
IND-GA-01-MM-3013
IND-GA-01-MM-3027
IND-GA-01-MM-3044
IND-GA-01-MM-3034
IND-GA-01-MM-3028
IND-GA-01-MM-3047
IND-GA-01-MM-3022
IND-GA-01-MM-3012
IND-GA-01-MM-3041
IND-GA-01-MM-3023
IND-GA-01-MM-3031
IND-GA-01-MM-3017
IND-GA-01-MM-3037
IND-GA-01-MM-3015
IND-GA-01-MM-3030
IND-GA-01-MM-3033
IND-GA-01-MM-3048
IND-GA-01-MM-3095
IND-GA-01-MM-3036
IND-GA-01-MM-3020
IND-GA-01-MM-3035
IND-GA-01-MM-3040
IND-GA-01-MM-3068
IND-GA-01-MM-3025
IND-GA-01-MM-3061
IND-GA-01-MM-3055
IND-GA-01-MM-3050
IND-GA-01-MM-3054
IND-GA-01-MM-3056
IND-GA-01-MM-3045
IND-GA-01-MM-3039
IND-GA-01-MM-3052
IND-GA-01-MM-3029
IND-GA-01-MM-3051
IND-GA-01-MM-3072
IND-GA-01-MM-3058
IND-GA-01-MM-3053
IND-GA-01-MM-3121

IND-GA-U]z—%g/I-BllO

IND-GA-0 asnedamder the Rl A% 20 3062
/

e Sl S
Public Information Officer
Directorate of Fishenes
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IND-GA-01-MM-2875
IND-GA-01-MM-2853
IND-GA-01-MM-2848
IND-GA-01-MM-3082
IND-GA-01-MM-3057
IND-GA-01-MM-3071
IND-GA-01-MM-3077
IND-GA-01-MM-3067
IND-GA-01-MM-3087
IND-GA-01-MM-3064
IND-GA-01-MM-3101
IND-GA-01-MM-3076
IND-GA-01-MM-3091
IND-GA-01-MM-3108
IND-GA-01-MM-3194
IND-GA-01-MM-3073
IND-GA-01-MM-3085
IND-GA-01-MM-3065
IND-GA-01-MM-3123
IND-GA-01-MM-3134
IND-GA-01-MM-3069
IND-GA-01-MM-3083
IND-GA-01-MM-3161
IND-GA-01-MM-3106
IND-GA-01-MM-3079
IND-GA-01-MM-3074
IND-GA-01-MM-3113
IND-GA-01-MM-3099
IND-GA-01-MM-3105
IND-GA-01-MM-3102
IND-GA-01-MM-3103
IND-GA-01-MM-3084
IND-GA-01-MM-3097
IND-GA-01-MM-3090
IND-GA-01-MM-3093
IND-GA-01-MM-3122
IND-GA-01-MM-3213
IND-GA-01-MM-3094
IND-GA-01-MM-3088
IND-GA-01-MM-3126
IND-GA-01-MM-3089
IND-GA-01-MM-3086
IND-GA-01-MM-3135
IND-GA-01-MM-3118
IND-GA-01-MM-3115
IND-GA-01-MM-3096
IND-GA-01-MM-3182



IND-GA-01-MM-2934
IND-GA-01-MM-2933
IND-GA-01-MM-2945
IND-GA-01-MM-3109
IND-GA-01-MM-3124
IND-GA-01-MM-3125
IND-GA-01-MM-3119
IND-GA-01-MM-3132
IND-GA-01-MM-3131
IND-GA-01-MM-3092
IND-GA-01-MM-3120
IND-GA-01-MM-3111
IND-GA-01-MM-3143
IND-GA-01-MM-3133
IND-GA-01-MM-3128
IND-GA-01-MM-3136
IND-GA-01-MM-3147
IND-GA-01-MM-3139
IND-GA-01-MM-3127
IND-GA-01-MM-3181
IND-GA-01-MM-3137
IND-GA-01-MM-3145
IND-GA-01-MM-3142
IND-GA-01-MM-3146
IND-GA-01-MM-3203
IND-GA-01-MM-3149
IND-GA-01-MM-3144
IND-GA-01-MM-3154
IND-GA-01-MM-3150
IND-GA-01-MM-3151
IND-GA-01-MM-3157
IND-GA-01-MM-3153
IND-GA-01-MM-3162
IND-GA-01-MM-3152
IND-GA-01-MM-3164
IND-GA-01-MM-3169
IND-GA-01-MM-3158
IND-GA-01-MM-3156
IND-GA-01-MM-3165
IND-GA-01-MM-3163
IND-GA-01-MM-3174
IND-GA-01-MM-3175
IND-GA-01-MM-3173
IND-GA-01-MM-3170
IND-GA-01-MM-3184
IND-GA-01-MM-3176
IND-GA-01-MM-3200

IND-GA-01-M M-30984. 3 a\l D-GA-01-MM-3080

IND-GA-01-MM-3032
IND-GA-01-MM-3011
IND-GA-01-MM-3205
IND-GA-01-MM-3189
IND-GA-01-MM-3208
IND-GA-01-MM-3179
IND-GA-01-MM-3219
IND-GA-01-MM-3172
IND-GA-01-MM-3195
IND-GA-01-MM-3201
IND-GA-01-MM-3178
IND-GA-01-MM-3199
IND-GA-01-MM-3192
IND-GA-01-MM-3214
IND-GA-01-MM-3216
IND-GA-01-MM-3180
IND-GA-01-MM-3193
IND-GA-01-MM-3190
IND-GA-01-MM-3314
IND-GA-01-MM-3207
IND-GA-01-MM-3204
IND-GA-01-MM-3223
IND-GA-01-MM-3231
IND-GA-01-MM-3196
IND-GA-01-MM-3212
IND-GA-01-MM-3225
IND-GA-01-MM-3209
IND-GA-01-MM-3206
IND-GA-01-MM-3228
IND-GA-01-MM-3213
IND-GA-01-MM-3202
IND-GA-01-MM-3232
IND-GA-01-MM-3211
IND-GA-01-MM-3230
IND-GA-01-MM-3224
IND-GA-01-MM-3210
IND-GA-01-MM-3215
IND-GA-01-MM-3221
IND-GA-01-MM-3290
IND-GA-01-MM-3247
IND-GA-01-MM-3245
IND-GA-01-MM-3246
IND-GA-01-MM-3233
IND-GA-01-MM-3234

IND-GA-01-MM-3066
IND-GA-01-MM-3081
IND-GA-01-MM-3251
IND-GA-01-MM-3238
IND-GA-01-MM-3242
IND-GA-01-MM-3241
IND-GA-01-MM-3252
IND-GA-01-MM-3249
IND-GA-01-MM-3263
IND-GA-01-MM-3270
IND-GA-01-MM-3266
IND-GA-01-MM-3255
IND-GA-01-MM-3265
IND-GA-01-MM-3250
IND-GA-01-MM-3254
IND-GA-01-MM-3258
IND-GA-01-MM-3256
IND-GA-01-MM-3262
IND-GA-01-MM-3289
IND-GA-01-MM-3261
IND-GA-01-MM-3257
IND-GA-01-MM-3271
IND-GA-01-MM-3267
IND-GA-01-MM-3264
IND-GA-01-MM-3268
IND-GA-01-MM-3281
IND-GA-01-MM-3274
IND-GA-01-MM-3269
IND-GA-01-MM-3272
IND-GA-01-MM-3278
IND-GA-01-MM-3273
IND-GA-01-MM-3275
IND-GA-01-MM-3276
IND-GA-01-MM-3284
IND-GA-01-MM-3277
IND-GA-01-MM-3280
IND-GA-01-MM-3292
IND-GA-01-MM-3295
IND-GA-01-MM-3287
IND-GA-01-MM-3306
IND-GA-01-MM-3293
IND-GA-01-MM-3297
IND-GA-01-MM-3288
IND-GA-01-MM-3296

IND-GA-01-M M—3244c R_TJ.IRQL@M}M M-3285

IND-GRsRf/ImisS

IND-GA-01-MM-3286
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IND-GA-01-MM-3116
IND-GA-01-MM-3130
IND-GA-01-MM-3129
IND-GA-01-MM-3298
IND-GA-01-MM-3309
IND-GA-01-MM-3303
IND-GA-01-MM-3331
IND-GA-01-MM-3294
IND-GA-01-MM-3299
IND-GA-01-MM-3304
IND-GA-01-MM-3302
IND-GA-01-MM-3301
IND-GA-01-MM-3307
IND-GA-01-MM-3336
IND-GA-01-MM-3315
IND-GA-01-MM-3308
IND-GA-01-MM-3320
IND-GA-01-MM-3318
IND-GA-01-MM-3316
IND-GA-01-MM-3322
IND-GA-01-MM-3319
IND-GA-01-MM-3324
IND-GA-01-MM-3332
IND-GA-01-MM-3317
IND-GA-01-MM-3325
IND-GA-01-MM-3328
IND-GA-01-MM-3321
IND-GA-01-MM-3323
IND-GA-01-MM-3341
IND-GA-01-MM-3327
IND-GA-01-MM-3330
IND-GA-01-MM-3866
IND-GA-01-MM-3329
IND-GA-01-MM-3335
IND-GA-01-MM-3337
IND-GA-01-MM-3338
IND-GA-01-MM-3339
IND-GA-01-MM-3342
IND-GA-01-MM-3499
IND-GA-01-MM-3333
IND-GA-01-MM-3349
IND-GA-01-MM-3344
IND-GA-01-MM-3345
IND-GA-01-MM-3343
IND-GA-01-MM-3350
IND-GA-01-MM-3363
IND-GA-01-MM-3353



IND-GA-01-MM-3171
IND-GA-01-MM-3198
IND-GA-01-MM-3217
IND-GA-01-MM-3370
IND-GA-01-MM-3356
IND-GA-01-MM-3358
IND-GA-01-MM-3357
IND-GA-01-MM-3360
IND-GA-01-MM-3361
IND-GA-01-MM-3362
IND-GA-01-MM-3355
IND-GA-01-MM-3538
IND-GA-01-MM-3365
IND-GA-01-MM-3366
IND-GA-01-MM-3371
IND-GA-01-MM-3367
IND-GA-01-MM-3369
IND-GA-01-MM-3416
IND-GA-01-MM-3375
IND-GA-01-MM-3374
IND-GA-01-MM-3376
IND-GA-01-MM-3372
IND-GA-01-MM-3373
IND-GA-01-MM-3384
IND-GA-01-MM-3378
IND-GA-01-MM-3379
IND-GA-01-MM-3380
IND-GA-01-MM-3382
IND-GA-01-MM-3381
IND-GA-01-MM-3385
IND-GA-01-MM-3386
IND-GA-01-MM-3387
IND-GA-01-MM-3388
IND-GA-01-MM-3394
IND-GA-01-MM-3392
IND-GA-01-MM-3396
IND-GA-01-MM-3391
IND-GA-01-MM-3389
IND-GA-01-MM-3395
IND-GA-01-MM-3393
IND-GA-01-MM-3397
IND-GA-01-MM-3398
IND-GA-01-MM-3399
IND-GA-01-MM-3412
IND-GA-01-MM-3400
IND-GA-01-MM-3401
IND-GA-01-MM-3402

IND-GA-01-MM-3239 34\1 D-GA-01-MM-3311

IND-GA-01-MM-3240
IND-GA-01-MM-3243
IND-GA-01-MM-3406
IND-GA-01-MM-3404
IND-GA-01-MM-3405
IND-GA-01-MM-3407
IND-GA-01-MM-3408
IND-GA-01-MM-3409
IND-GA-01-MM-3410
IND-GA-01-MM-3411
IND-GA-01-MM-3413
IND-GA-01-MM-3414
IND-GA-01-MM-3425
IND-GA-01-MM-3424
IND-GA-01-MM-3417
IND-GA-01-MM-3418
IND-GA-01-MM-3471
IND-GA-01-MM-3422
IND-GA-01-MM-3423
IND-GA-01-MM-3428
IND-GA-01-MM-3426
IND-GA-01-MM-3429
IND-GA-01-MM-3432
IND-GA-01-MM-3431
IND-GA-01-MM-3437
IND-GA-01-MM-3436
IND-GA-01-MM-3430
IND-GA-01-MM-3438
IND-GA-01-MM-3440
IND-GA-01-MM-3442
IND-GA-01-MM-3441
IND-GA-01-MM-3443
IND-GA-01-MM-3446
IND-GA-01-MM-3444
IND-GA-01-MM-3445
IND-GA-01-MM-3447
IND-GA-01-MM-3448
IND-GA-01-MM-3458
IND-GA-01-MM-3466
IND-GA-01-MM-3449
IND-GA-01-MM-3451
IND-GA-01-MM-3455
IND-GA-01-MM-3456
IND-GA-01-MM-3457
IND-GA-01-MM-3454

IND-GAL Q11 s

Pablic Informati

Directorate of Fisheries

IND-GA-01-MM-3310
IND-GA-01-MM-3312
IND-GA-01-MM-3480
IND-GA-01-MM-3464
IND-GA-01-MM-3467
IND-GA-01-MM-3470
IND-GA-01-MM-3472
IND-GA-01-MM-3473
IND-GA-01-MM-3479
IND-GA-01-MM-3475
IND-GA-01-MM-3476
IND-GA-01-MM-3478
IND-GA-01-MM-3477
IND-GA-01-MM-3534
IND-GA-01-MM-3481
IND-GA-01-MM-3496
IND-GA-01-MM-3482
IND-GA-01-MM-3491
IND-GA-01-MM-3495
IND-GA-01-MM-3485
IND-GA-01-MM-3483
IND-GA-01-MM-3487
IND-GA-01-MM-3488
IND-GA-01-MM-3486
IND-GA-01-MM-3492
IND-GA-01-MM-3494
IND-GA-01-MM-3489
IND-GA-01-MM-3490
IND-GA-01-MM-3497
IND-GA-01-MM-3504
IND-GA-01-MM-3501
IND-GA-01-MM-3502
IND-GA-01-MM-3500
IND-GA-01-MM-3507
IND-GA-01-MM-3503
IND-GA-01-MM-3506
IND-GA-01-MM-3527
IND-GA-01-MM-3508
IND-GA-01-MM-3524
IND-GA-01-MM-3513
IND-GA-01-MM-3522
IND-GA-01-MM-3523
IND-GA-01-MM-3529
IND-GA-01-MM-3510
IND-GA-01-MM-3512

Tiste 28 MM-3500

on Officer

IND-GA-01-MM-3351
IND-GA-01-MM-3354
IND-GA-01-MM-3352
IND-GA-01-MM-3519
IND-GA-01-MM-3517
IND-GA-01-MM-3520
IND-GA-01-MM-3515
IND-GA-01-MM-3516
IND-GA-01-MM-3518
IND-GA-01-MM-3525
IND-GA-01-MM-3530
IND-GA-01-MM-3528
IND-GA-01-MM-3533
IND-GA-01-MM-3537
IND-GA-01-MM-3532
IND-GA-01-MM-3541
IND-GA-01-MM-3543
IND-GA-01-MM-3544
IND-GA-01-MM-3535
IND-GA-01-MM-3540
IND-GA-01-MM-3542
IND-GA-01-MM-3539
IND-GA-01-MM-3536
IND-GA-01-MM-3545
IND-GA-01-MM-3552
IND-GA-01-MM-3556
IND-GA-01-MM-3550
IND-GA-01-MM-3548
IND-GA-01-MM-3557
IND-GA-01-MM-3554
IND-GA-01-MM-3549
IND-GA-01-MM-3547
IND-GA-01-MM-3573
IND-GA-01-MM-3558
IND-GA-01-MM-3562
IND-GA-01-MM-3560
IND-GA-01-MM-3561
IND-GA-01-MM-3559
IND-GA-01-MM-3567
IND-GA-01-MM-3571
IND-GA-01-MM-3564
IND-GA-01-MM-3565
IND-GA-01-MM-3570
IND-GA-01-MM-3569
IND-GA-01-MM-3577
IND-GA-01-MM-3568
IND-GA-01-MM-3574



IND-GA-01-MM-3403
IND-GA-01-MM-3415
IND-GA-01-MM-3450
IND-GA-01-MM-3576
IND-GA-01-MM-3581
IND-GA-01-MM-3580
IND-GA-01-MM-3585
IND-GA-01-MM-3606
IND-GA-01-MM-3617
IND-GA-01-MM-3583
IND-GA-01-MM-3587
IND-GA-01-MM-3584
IND-GA-01-MM-3584
IND-GA-01-MM-3586
IND-GA-01-MM-3589
IND-GA-01-MM-3590
IND-GA-01-MM-3588
IND-GA-01-MM-3614
IND-GA-01-MM-3600
IND-GA-01-MM-3612
IND-GA-01-MM-3594
IND-GA-01-MM-3592
IND-GA-01-MM-3593
IND-GA-01-MM-3607
IND-GA-01-MM-3599
IND-GA-01-MM-3598
IND-GA-01-MM-3597
IND-GA-01-MM-3603
IND-GA-01-MM-3601
IND-GA-01-MM-3608
IND-GA-01-MM-3622
IND-GA-01-MM-3609
IND-GA-01-MM-3616
IND-GA-01-MM-3615
IND-GA-01-MM-3613
IND-GA-01-MM-3611
IND-GA-01-MM-3610
IND-GA-01-MM-3605
IND-GA-01-MM-3604
IND-GA-01-MM-3621
IND-GA-01-MM-3628
IND-GA-01-MM-3629
IND-GA-01-MM-3635
IND-GA-01-MM-3626
IND-GA-01-MM-3623
IND-GA-01-MM-3631
IND-GA-01-MM-3627

IND-GA-01-M M-34594. 3 5N D-GA-01-MM-3511

IND-GA-01-MM-3460
IND-GA-01-MM-3461
IND-GA-01-MM-3634
IND-GA-01-MM-3633
IND-GA-01-MM-3641
IND-GA-01-MM-3636
IND-GA-01-MM-3640
IND-GA-01-MM-3639
IND-GA-01-MM-3662
IND-GA-01-MM-3642
IND-GA-01-MM-3645
IND-GA-01-MM-3649
IND-GA-01-MM-3650
IND-GA-01-MM-3644
IND-GA-01-MM-3647
IND-GA-01-MM-3651
IND-GA-01-MM-3654
IND-GA-01-MM-3652
IND-GA-01-MM-3646
IND-GA-01-MM-3666
IND-GA-01-MM-3655
IND-GA-01-MM-3653
IND-GA-01-MM-3659
IND-GA-01-MM-3660
IND-GA-01-MM-3661
IND-GA-01-MM-3805
IND-GA-01-MM-3678
IND-GA-01-MM-3657
IND-GA-01-MM-3672
IND-GA-01-MM-3667
IND-GA-01-MM-3664
IND-GA-01-MM-3665
IND-GA-01-MM-3669
IND-GA-01-MM-3681
IND-GA-01-MM-3673
IND-GA-01-MM-3668
IND-GA-01-MM-3671
IND-GA-01-MM-3670
IND-GA-01-MM-3686
IND-GA-01-MM-3690
IND-GA-01-MM-3676
IND-GA-01-MM-3674
IND-GA-01-MM-3689
IND-GA-01-MM-3684
IND-GA-01-MM-3682
IND-GA-0isMBA-dh85

Public Informat
Directorate

REBAAD

IND-GA-01-MM-3546
IND-GA-01-MM-3526
IND-GA-01-MM-3693
IND-GA-01-MM-3692
IND-GA-01-MM-3701
IND-GA-01-MM-3703
IND-GA-01-MM-3697
IND-GA-01-MM-3705
IND-GA-01-MM-3704
IND-GA-01-MM-3706
IND-GA-01-MM-3746
IND-GA-01-MM-3707
IND-GA-01-MM-3708
IND-GA-01-MM-3717
IND-GA-01-MM-3710
IND-GA-01-MM-3712
IND-GA-01-MM-3711
IND-GA-01-MM-3716
IND-GA-01-MM-3720
IND-GA-01-MM-3719
IND-GA-01-MM-3718
IND-GA-01-MM-3713
IND-GA-01-MM-3748
IND-GA-01-MM-3724
IND-GA-01-MM-3732
IND-GA-01-MM-3725
IND-GA-01-MM-3728
IND-GA-01-MM-3723
IND-GA-01-MM-3730
IND-GA-01-MM-3747
IND-GA-01-MM-3721
IND-GA-01-MM-3733
IND-GA-01-MM-3745
IND-GA-01-MM-3731
IND-GA-01-MM-3749
IND-GA-01-MM-3737
IND-GA-01-MM-3740
IND-GA-01-MM-3750
IND-GA-01-MM-3738
IND-GA-01-MM-3735
IND-GA-01-MM-3741
IND-GA-01-MM-3821
IND-GA-01-MM-3734
IND-GA-01-MM-3777
IND-GA—O%(—) -3759

-MM-3739

ion Officer-

of Fisheries

P

IND-GA-01-MM-3566
IND-GA-01-MM-3572
IND-GA-01-MM-3579
IND-GA-01-MM-3756
IND-GA-01-MM-3755
IND-GA-01-MM-3761
IND-GA-01-MM-3768
IND-GA-01-MM-3742
IND-GA-01-MM-3751
IND-GA-01-MM-3744
IND-GA-01-MM-3782
IND-GA-01-MM-3753
IND-GA-01-MM-3754
IND-GA-01-MM-3776
IND-GA-01-MM-3774
IND-GA-01-MM-3758
IND-GA-01-MM-3766
IND-GA-01-MM-3769
IND-GA-01-MM-3778
IND-GA-01-MM-3775
IND-GA-01-MM-3770
IND-GA-01-MM-3787
IND-GA-01-MM-3785
IND-GA-01-MM-3771
IND-GA-01-MM-3788
IND-GA-01-MM-3780
IND-GA-01-MM-3781
IND-GA-01-MM-3800
IND-GA-01-MM-3773
IND-GA-01-MM-3772
IND-GA-01-MM-3798
IND-GA-01-MM-3793
IND-GA-01-MM-3789
IND-GA-01-MM-3795
IND-GA-01-MM-3791
IND-GA-01-MM-3786
IND-GA-01-MM-3796
IND-GA-01-MM-3799
IND-GA-01-MM-3812
IND-GA-01-MM-3814
IND-GA-01-MM-3802
IND-GA-01-MM-3801
IND-GA-01-MM-3811
IND-GA-01-MM-3808
IND-GA-01-MM-3806
IND-GA-01-MM-3804
IND-GA-01-MM-3816



IND-GA-01-MM-3630
IND-GA-01-MM-3638
IND-GA-01-MM-3632
IND-GA-01-MM-3807
IND-GA-01-MM-3819
IND-GA-01-MM-3818
IND-GA-01-MM-3826
IND-GA-01-MM-3822
IND-GA-01-MM-3823
IND-GA-01-MM-3836
IND-GA-01-MM-3828
IND-GA-01-MM-3830
IND-GA-01-MM-3841
IND-GA-01-MM-3825
IND-GA-01-MM-3832
IND-GA-01-MM-3838
IND-GA-01-MM-3833
IND-GA-01-MM-3837
IND-GA-01-MM-3843
IND-GA-01-MM-3844
IND-GA-01-MM-3835
IND-GA-01-MM-3840
IND-GA-01-MM-3839
IND-GA-01-MM-3847
IND-GA-01-MM-3845
IND-GA-01-MM-3842
IND-GA-01-MM-3846
IND-GA-01-MM-3859
IND-GA-01-MM-3856
IND-GA-01-MM-3861
IND-GA-01-MM-3849
IND-GA-01-MM-3882
IND-GA-01-MM-3855
IND-GA-01-MM-3860
IND-GA-01-MM-3874
IND-GA-01-MM-3854
IND-GA-01-MM-3868
IND-GA-01-MM-3869
IND-GA-01-MM-3884
IND-GA-01-MM-3877
IND-GA-01-MM-3865
IND-GA-01-MM-3863
IND-GA-01-MM-3873
IND-GA-01-MM-3870
IND-GA-01-MM-3876
IND-GA-01-MM-3872
IND-GA-01-MM-3878

IND-GA-01-M M—36834. 3 6N D-GA-01-MM-3752

IND-GA-01-MM-3687
IND-GA-01-MM-3696
IND-GA-01-MM-3881
IND-GA-01-MM-3890
IND-GA-01-MM-3886
IND-GA-01-MM-3927
IND-GA-01-MM-3891
IND-GA-01-MM-3894
IND-GA-01-MM-3893
IND-GA-01-MM-3905
IND-GA-01-MM-3896
IND-GA-01-MM-3887
IND-GA-01-MM-3908
IND-GA-01-MM-3909
IND-GA-01-MM-3897
IND-GA-01-MM-3900
IND-GA-01-MM-3899
IND-GA-01-MM-3904
IND-GA-01-MM-3901
IND-GA-01-MM-3902
IND-GA-01-MM-3903
IND-GA-01-MM-3920
IND-GA-01-MM-3944
IND-GA-01-MM-3912
IND-GA-01-MM-3911
IND-GA-01-MM-3945
IND-GA-01-MM-3929
IND-GA-01-MM-3914
IND-GA-01-MM-3928
IND-GA-01-MM-3931
IND-GA-01-MM-3942
IND-GA-01-MM-3937
IND-GA-01-MM-3935
IND-GA-01-MM-3936
IND-GA-01-MM-3939
IND-GA-01-MM-3941
IND-GA-01-MM-3954
IND-GA-01-MM-3946
IND-GA-01-MM-3958
IND-GA-01-MM-3950
IND-GA-01-MM-3955
IND-GA-01-MM-3956
IND-GA-01-MM-3957
IND-GA-01-MM-3962
IND-GA-01-NM-2570
IND-GA-Qistheb 26129

IND-GA-01-MM-3764
IND-GA-01-MM-3757
IND-GA-01-NM-2646
IND-GA-01-NM-2641
IND-GA-01-NM-2682
IND-GA-01-NM-2703
IND-GA-01-NM-2721
IND-GA-01-NM-2782
IND-GA-01-NM-2731
IND-GA-01-NM-2757
IND-GA-01-NM-2784
IND-GA-01-NM-2816
IND-GA-01-NM-2807
IND-GA-01-NM-2810
IND-GA-01-NM-2830
IND-GA-01-NM-2838
IND-GA-01-NM-2843
IND-GA-01-NM-2840
IND-GA-01-NM-2865
IND-GA-01-NM-2877
IND-GA-01-NM-2927
IND-GA-01-NM-2878
IND-GA-01-NM-2919
IND-GA-01-NM-2922
IND-GA-01-NM-2921
IND-GA-01-NM-2955
IND-GA-01-NM-2980
IND-GA-01-NM-2991
IND-GA-01-NM-2992
IND-GA-01-NM-2597
IND-GA-01-NM-3007
IND-GA-01-NM-3008
IND-GA-01-NM-3010
IND-GA-01-NM-3043
IND-GA-01-NM-3042
IND-GA-01-NM-3117
IND-GA-01-NM-3060
IND-GA-01-NM-3070
IND-GA-01-NM-3078
IND-GA-01-NM-3063
IND-GA-01-NM-3104
IND-GA-01-NM-3075
IND-GA-01-NM-3107
IND-GA-01-NM-3100
IND-GA-Ol-zM—314O

R-ThAER 61 RM-3155

e
Public Information Officer
Directorate of Fishenes

<8

IND-GA-01-MM-3813
IND-GA-01-MM-3815
IND-GA-01-MM-3803
IND-GA-01-NM-3227
IND-GA-01-NM-3191
IND-GA-01-NM-3183
IND-GA-01-NM-3188
IND-GA-01-NM-3187
IND-GA-01-NM-3229
IND-GA-01-NM-3197
IND-GA-01-NM-3185
IND-GA-01-NM-3220
IND-GA-01-NM-3222
IND-GA-01-NM-3235
IND-GA-01-NM-3248
IND-GA-01-NM-3236
IND-GA-01-NM-3279
IND-GA-01-NM-3291
IND-GA-01-NM-3334
IND-GA-01-NM-3340
IND-GA-01-NM-3346
IND-GA-01-NM-3347
IND-GA-01-NM-3348
IND-GA-01-NM-3364
IND-GA-01-NM-3359
IND-GA-01-NM-3368
IND-GA-01-NM-3377
IND-GA-01-NM-3383
IND-GA-01-NM-3419
IND-GA-01-NM-3420
IND-GA-01-NM-3421
IND-GA-01-NM-3435
IND-GA-01-NM-3434
IND-GA-01-NM-3433
IND-GA-01-NM-3452
IND-GA-01-NM-3462
IND-GA-01-NM-3463
IND-GA-01-NM-3465
IND-GA-01-NM-3469
IND-GA-01-NM-3468
IND-GA-01-NM-3474
IND-GA-01-NM-3493
IND-GA-01-NM-3484
IND-GA-01-NM-3498
IND-GA-01-NM-3505
IND-GA-01-NM-3521
IND-GA-01-NM-3514



IND-GA-01-MM-3888
IND-GA-01-MM-3879
IND-GA-01-MM-3883
IND-GA-01-NM-3553
IND-GA-01-NM-3563
IND-GA-01-NM-3575
IND-GA-01-NM-3582
IND-GA-01-NM-3591
IND-GA-01-NM-3595
IND-GA-01-NM-3596
IND-GA-01-NM-3618
IND-GA-01-NM-3620
IND-GA-01-NM-3602
IND-GA-01-NM-3625
IND-GA-01-NM-3619
IND-GA-01-NM-3624
IND-GA-01-NM-3637
IND-GA-01-NM-3680
IND-GA-01-NM-3643
IND-GA-01-NM-3648
IND-GA-01-NM-3656
IND-GA-01-NM-3658
IND-GA-01-NM-3679
IND-GA-01-NM-3663
IND-GA-01-NM-3675
IND-GA-01-NM-3702
IND-GA-01-NM-3688
IND-GA-01-NM-3691
IND-GA-01-NM-3695
IND-GA-01-NM-3698
IND-GA-01-NM-3700
IND-GA-01-NM-3699
IND-GA-01-NM-3709
IND-GA-01-NM-3760
IND-GA-01-NM-3783
IND-GA-01-NM-3714
IND-GA-01-NM-3736
IND-GA-01-NM-3722
IND-GA-01-NM-3727
IND-GA-01-NM-3726
IND-GA-01-NM-3763
IND-GA-01-NM-3762
IND-GA-01-NM-3779
IND-GA-01-NM-3784
IND-GA-01-NM-3790
IND-GA-01-NM-3831
IND-GA-01-NM-3792

IND-GA-01-NM-2650
IND-GA-01-NM-2633
IND-GA-01-NM-2645
IND-GA-01-NM-3797
IND-GA-01-NM-3817
IND-GA-01-NM-3827
IND-GA-01-NM-3820
IND-GA-01-NM-3834
IND-GA-01-NM-3829
IND-GA-01-NM-3867
IND-GA-01-NM-3862
IND-GA-01-NM-3885
IND-GA-01-NM-3864
IND-GA-01-NM-3880
IND-GA-01-NM-3889
IND-GA-01-NM-3917
IND-GA-01-NM-3895
IND-GA-01-NM-3898
IND-GA-01-NM-3915
IND-GA-01-NM-3916
IND-GA-01-NM-3913
IND-GA-01-NM-3919
IND-GA-01-NM-3922
IND-GA-01-NM-3923
IND-GA-01-NM-3921
IND-GA-01-NM-3948
IND-GA-01-NM-3952
IND-GA-01-NM-3959
IND-GA-01-NM-3850
IND-GA-01-NM-3794
IND-GA-01-NM-3810
IND-GA-01-NM-3160
IND-GA-01-NM-3167
IND-GA-01-NM-3186
IND-GA-01-NM-3531
IND-GA-01-NM-3551
IND-GA-01-NM-3555
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Issued under T1 Act, 2005

e T s
Public Information Officer
Directorate of Fisheries

Panaji-Goz
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GOVERNMENT OF GOA

Departiment of Fisheries

?ﬁw_/ykmfe of rence oS a e%l/ﬂ/ Do

B owoe -

Name bl the Fishing Boat : RAGHUVIR SMRUTI i

Number & Datc of Certificatc of Registration : IND-GA-01-MM-2709 & 17/03/2016

Number & Date of Licence *GA-LIN6020 & 18122019 | 193710 DSChctUA 15 1802 bns
Namce and Address of the Person/s to whom :BHIM R. PEDNEKAR "SR S e

the Licence is issued

Particulars of Fishing Vessel Licensed
a) Length ( Mtrs ) 110.008 1) Breadth ( Mers ) 12010 ¢) Depth (Mitrs) 1 0.880

3 , Of8 Dszobing vnad 3 aino b
| (RN 91111 N AL RALN & o 62 -

s

IS
RS GO0

H.NO.1278, TEMBWADA, MOR.HM, PE]R;NEM -GOA.

AT

S 6. Make and HP of Engine
e Make Year of make Engine Nuraber HP
YAMAHA 2016 6B3K-L-1018760 9.9
7. Type of Vessel : CANOE FITTED WITH OUTBOARD MOTOR
8. Fishing Gear Licensed * GILLNET -
9. Specified Area lor which the License is issucci : As prescribed in MFR Act
MT LabeBorrmibsbishglgahinghad istgaftiria® 181212019 10 1771222020
similoripmisial O e —— daw bilgv o3
I Placg ; ol'Fisheﬁcstmhh’m ' QP-’\O.:]
D 2011 | Signature and Seal of the Authorised Officer
Superintendent of Fisheries
s irectora  Fisheries
B tes N Sspinmgid Directorate of S
overnment of Goa, Panaji-Goa
e -+ e nh Government of Goa, Panaj
REBEME.] 1. Fees of Rs.600/-paid vide receipt no. (038) 6813 dated
- 18/12/2019 for Fishing License for the year upto December,
2020. . =
A 2. Sea Gill Net License No. 28 S2Z Per\sanN -~ 220\223
lss\]ﬂ under the T % >, N v r
2 S&QU\V\B A\QQQ&\ 5~ Y- ng. \LK':K_SA\S\) c)\’b— \"’\\?\2_3‘\
__,_: --————I'—c;r' ' °|
P\lblic It FEVH S Oﬁ.. ) dﬁi'r_f:‘_:g .
: -«ctorate of Fishenes Supdt. of Fisheries
Dipes - Superintendent of Fisheries
Yanaji-Goa Directorate of Fisheries
Government of Goa, Panaji-Goa
This Certificate is hereby endorsed and
shall be valid wef. 32/12[2020 49
oL i 31'12‘20«72-\- . 1 s :
Signature and Seal of a4 Officer

T Y 7

FISHERIES OFFICER
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1. T should possess lle saving cquipment Navigational lights as per Merchanl Shipping Act 1958 Act 44 1958 .

. The fishing vessel should not be operated within five km from the coast of Gon.

. The vessel shall use registered fishing gear net of specilied wesh size.

amy chanye i layout design capacity of the vessel should be cffected only with the prior wpproval ol the Authonzed Officer.

. This licence is only a permissiou for use of a regisered lishing vessel for lishing i the territorial water of the Stale and is nol any document regarding
fithiess of the fishing vessel.

2o

Cr= W

1T Suppan By Notional Informarics Centre

§ =

s Certificate is hereby endorsed and
nall b valid we.t. Q_-‘Z_‘Zi"-il_?: o

31-12-202%.

3
>
1
L4

A

jnature and Sea! of Autherized Officer

P esern et

e e S e

!‘ .

Figher . officer
Perms - BlocK

Directorals of Fisheries

itk | 2oLl Govt. of Gea

23365 or 08|22 07

=hy exdorsed and shall

oi|o1] 20

'"_n.:, Centficate {s hereby endorsed and shail

e vatidwes S\ 2025 to 2\l —

mmmmml“‘“wim 20\ 121

23herEiR 10 sE0eC Signafure & Soat of
sCO-EBNE &0l I arfmeved ,

enbana: S In MAnogInngan &
2ana02:3 W0 atgwitognl
s0-itEs T 00l Y8 108mreod)

bas beeobns ydeed 2i eleslied 2inT
of : Y.a.w bilsv od lisrte
N

. Ll
< : " ~

1900 be:ha&bﬂohua bee ewiBnpic
A e
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GOVERNMENT OF GOA
Department of Fisheries
%;}?f-’{//f;w/(f r/ Qg—ﬂ'&(’ww@ y‘(( _/f?ﬁmy EByar

1. Name of the Fishing Boat :RAGHUVIR
2. Number & Date of Certificate of Registaton s IND-GA-01-MM-3778 & 07/11/2023
3. Numher & Date of Licence : GA-L22686/24 & 09/02/2024
4. Nume and Address of the Person/s to whora  :SHRI SADGURU RAGHUVIR PEDNEKAR ( ™
A H.No. 1278, Temb-Wada, Morjim, Pernem, Goa-403512 e :‘
the Licence s 1ssued 7
5. Particulars of Fishing Vessel Licensed }\ 4
a) Length ( M) :7.680 1)) Bicadih ( Mirs ) (1350 Depth OMirs) :0.670 .
6. Mike and HP of Engine
Make Year of make Engine Number . HP
YAMAHA 2018 677K-L-1025282 8
7 IVpe of Vesscl : CANOE FITTED WITH OUTBOARD MOTOR
8. Fishing Gear Licensed EGILU}IET

% Specified Arex for which the License is issued : As preseribed in MFR Act
10 Period for which the License is issued 09/02/2024 1o 31/12/2024

_Do)des®
Place : Dir of Fisheries

Date © 27/02:2094 Signature and Seal of the Authorised Officer
Superintendent of Fisheries

Directorate of Fisheries
ENDORSEMENT 1. Fees of Rs. 1000/- gafieviaenteé&ips, Renaf25)a7650 dated
09/02/2024 for Fishing License for the year upto December,

2024.

2. Sea Gill Net License No. PER/SGN-224/237.

Fees of Rs. 1000/- paid vide receipt no. (26) 7650 dated
fgn Uj 09/02/2024 for Security Deposit of Fishing Canoe License.

\osSI
Supdt. of Fisheries

Superintendent of Fisheries
Oirectorate of Fisheries
Government of Goa, Panaji-Goa
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Please mant mMe 8 licenes 1o operate Me chidoemrCy

'hﬁhdn}&g (0
s

tereen. ) umder the provisions of flections

02 / @
= "‘f '[ng||; q.’u _-

bl

" Gins,, Dornan & T)m j\d[avme Fishing Regulation Act 1980.
ssel iz Registered with the Direclorate
atlon No.-L R~ Gt\m—m.,,.“%, SA...

-s

i e said the necessary fess of Is. 6 OT)/.M.«,WP rﬁ;erﬁt 1do. 36} €139

Fecl 3. ¥Xerox copy of V.R.G

}\ TON CONY t!i "]‘m Au Fi8e
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N £ HoNs
6 permment of Judiz
Form IV
Merchant Shipping (Regisuaton of Indian Fishing Boats), Amendment rules 1988
(Sce sub rule(2) of Rule 7)
Cortiffcate o A eqidry o a -f%o%/f/{y Bt
[ JNRHHD HRGHF THC 1000 U ST T OO
1. Name of Fishing Boat : RAGHUVIR SMRUTI State: GOA
2. Registraton Number & Date : IND-GA-01-MM-2709 & 17/03/2016
3. Call Sign ( Where Applicable ) --
4. Port & District where Registered : PANAJI & North Goa
Own :BHIM R. PEDNEKAR i
5. Name of the Owner o H.NO.1278, TEMBWADA, MORJIM, PERNEM - &
Permanent Residence or Principal Place goa. 4
of Business. i
Shares Held (%) : -
Aadhaar (UID ) :--
Coastal Security Number : - -
6. Category of Ownership : Individual
7. Area ofOperation . As prescribed in Merchant Shipping Act 1958 (MS Act)
8. Particulars of Fishing Boat

1)Name & Address of Building Yard

H(--)
i) Year of Build/Rebuild of the Boat u)Hull Material  iv)Length(Mtrs)  v)Breadth(Mtrs)  vi)Depth(Mtrs) .
2015 My 10.000 2010 0.880 |
VidEngine detals IND-GA-01-MM-2709 |
Make YAMAHA
Year of Make 2016 [
3 6B3K-L-1018760 |
Engine Number . a
HP aeRTL At 5
Name and Address of Manufacturer == Bs\m‘“nde‘ 5 |
Number & Diameter of Cylinders o
Length of Stroke ==
Revolution per minute(RPM)/Speed o -‘-?.:_ Zton Offic ‘I
Fuel Used ( Capacity in Lirs ) 2ol pubiic ¢ Fishen®s
Directo™
\iii)'l‘ype of Vessel ‘C:RNOE FITTED WITH OUTBOARD MOTOR 2 ? ana)‘.

1x)Number of Masts/Bulk Heads/Holds

: 8. S. FIBRE, KERIM PERNEM
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GILLNET

1), Lite Saving Appliances
Name ol dwe Equipment  LIFE JACKETS.

11. Number of Crew : 5
12. Base of Operation :GOA

IND-GA-01-MM-2709

Place : Panaul
Date : 171032016

Conditions of the Certificate of Regisiration
1. This certificate of registration is granted under the provisions of Merchant Shipping Act 1958, as amended.
2. Any change in the fishing boats,narne,other markings Jayout,design,capacity of the vessel should be effected only with the
.. prior approval of the registration authonity.
3. The certificate must be produced for inspection on demand by any authorised person.

4. Should the vessel be lost, broken up or rendered unfit for service, this certificate should be surrendered to the Registrar of
the Fishing Boat.

IT Support By Naional Informatics Centre

ENDORSEMENT: 1. Availed 50% Govt. subsidy amounting to ¥ 60,000/- on
fishing canoe.
. Details of petrol OBM incorporated on 17/03/2016.
. Availed 98% Govt. subsidy amounting to ¥ 1,18,838/- on
purchase of petrol OBM.
. The fishing canoe shall be operated from Tembwada
Jurisdiction and for fishing purpose only.

L nerorse - e o ss sy pas e _omes T saesy m eIt e ey RIS S S LTy O S = =




UNDE KING

46

I, the undersigned shri. Bhim R. Pednekar, Son of Shri. Raghuvir
Pednekar, aged 53 year and Resident of H. No.1278, Tembwada, Village
Morjim, Taluka Pernem-Goa. An Indian National, do hereby state on oath

and solemnly declare as under:

1. 1 say that I am the owner of fishing canoe named “RAGHUVIR
SMRUTI”, which is registered under the Directorate of Fisheries
with registration no. IND-GA-01-MM-2709.

2. 1 say that I will ensure that al my crew members working on my

fishing canoe are insured until the time they are employed with me.

tth'T'L M'ZOO-
3. I have 3 nos. of crew working onboard the fishing canogsmtdn‘tﬁe
details are as follows: = Officer
O
patic Wi { Fisheries
Sr. | Name Address RFID/Adhaar/ Cﬂﬁﬁ%s?mai Goa
No Election card no. | attached
1 |Bhim Raghuvir | Tembwada, Morjim, | 3083 9375 5914 | Yes
Pednkekar Pernem-Goa

2 |Kalidas Prabhakar | Tembwada, Morjim, | 8141 9410 9057 |Yes

Gaonkar Pernem Goa

3 | Gurudas Prabhakar | Tembwada, Morjim, | 994582133722 Yes

Gaonkar Pernem-Goa

4. I say that if I fail to insured crew members under life insurance I
am responsible for paying the compensation to the crew members
working on my fishing canoe if any tragedy/accident occurs or any

issue while doing fishing activities until the time they are employed



S. I have 3 nos. of life jacket am-xo. of life buoys on my fishing
canoe registration no. IND-GA-01-MM-2709. L/ ?/
6. 1 say that I have applied /Availed following subsidies from the

Directorate of Fisheries, Panaji-Goa till now:

Sr.No. | Name of the Schemes

1 Financial Assistance for the purchase of FRP canoe

2 Financial Assistance for the purchase of Petrol OBM

3 Financial Assistance for the purchase of petrol to Out Board Motor
(yearly)

4 Financial Assistance for the purchase of Insulated Box

7. 1 say that I have sworn this undertaking to produce before the
Directorate of Fisheries, Panjim-Goa.

8. I hereby declare that the information given above in the enclosed
documents is true to the best of my knowledge and belief and
nothing has been concealed herein. I am well aware of the fact that
if information given is proved false/no true, I will have to face the
punishment as per law. Also, the benefit availed by me shall be

summarily withdrawn.

Name: Bhim R. Pednekar

Place: Morjim

Dated: 05/03/2019
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e CTIONT ORT OF a5 MECHANISED FISHING CANDE
1. Mame of the Cwner of Canoe ; Bh\m R\ ?fé(\ Q\AO\T
2. Address of the Owner ’]’E M hud cda Meﬁa{ P(”Mm i G &9 .
v
3. Name & Number of the Canoe : RHQHU'\“Q S™ P\L\'H“ \ND- GR-0\eMM-2TCS
4. Place & Year of the Built - Q(QN% , 2o\S
5. Dimension
a)length:- 1000 mix e. No. of Bulkheads:- -
b) Breadth:- 9 . mB f. Stern:- —_
c) Depth: - 6.38 mH g. Material of Built:- F R P
d) No. of Decks: - —_ h. Name of Builders:- S. S, FI183eR
6. Tonnage of Canoe
a) Gross Tonnage:- 3"'(5‘
b) Registered Tonnage:- -
7. Engine:-
a) Type of Engine:- Yam al g <P ("TD D
b) Name and address of Maker:- \{Qmakq
c) Date of Manufacture:- Q0\6
d) B.H.P. of Engine:- 9:-4 e

e) No. of Cylinders:-

f) Engine Number:- €B3k~ L.. l 5\876 0

8. Remark:- liL{ SO\\J\"r\il] jOCJ’\*i_/) "5/ 'Hkt‘DOU‘l -0 :
Place of Inspection:- M()-Ufm

Date of Inspection:- g p / 3 }1 9

Date:- &9\,3,13

Place: - FC'”\U“ (FISHERIES SURVEYCR/B2)

PERNEM-GOA.
Fisheries Surveyor,
- Depastiment of Ifisheries,
ﬂ:,'s‘:“‘- OFFICER Govt. of Gos,
~roctorate of Fis herics V. P. Morjin

BUG Pornan

=g
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NO DUES CERTIFICATE |

This is to certify that Shri. Bhim R. Pednekar, R/o Tembwada, Morjim
Pernem-Goa owner of fishing Canoe license no. IND-GA-01-MM-2709 and net
license no. 522 has paid fishing license fees and Net license fees up to 2019 as
per our records in BDO Pernem. No Dues are pending till date in the name of

Shri. Bhim R. Pednekar in the Directorate of Fisheries, Panaji-Goa.
Date: 22/03/2019

Place: Pernem

ipul Mapari

FISHERIES CFFICER
irectorate of Fisheriae
BDOC Pernem

45
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FISHERIES OFFICPR
Office of Registration ... Lrsctorais of Fintyegime -

BN Proreens

Licence No. (New) SN2 p2u

1. Particulars of Licence

1. Name of Licensee @f:?) m .

Pednckay

1. Particulars of Net

2. Specification of Net mwisensrsormsmmemasomommewmme
Length NOO_“JVG .....................
/
Breadth m,oo.«iw ...................

Mesh'Size wa M

Other particulars, if any ... 0N LSRN L0

4452 at. 4hal2oz
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pelk

—D

111 Place of operation of net

I. Name of the specified area for operation of net ............

1. Change in size of net

1. Length

“Yhe fﬂp?wnﬂ hous QQ.IM o\ \378
Zn/ f,nii\n \Tmm o:.,ov, .,?,P..S \?03

o Yeay 2013 4o 2018

TNy

At

e

=

N
AMOUNT PAID

o) Eicence _w.om_.m:.m- Fine Total B
M Fee lion Fee m 2 Total
Rs. P| Rs. 2| Rs. P.| Rs. P| &
2019 |200f~| — - 200/ ~|31[6739 200/~ ()
18/r2)/3




Fordh5 523
UNDERTAKING

I, the undersigned shri. Bhim, R. Pednekar Major of age, Resident of
H.No.1278, Tembwada, Morjim, Pernem-Goa, Indian National, do hereby

solemnly declare on oath as under:

4. I Say that I am the owner of Fishing Canoe Registration No. IND-GA-
01-MM-2709 namely “RAGHUVIR SMRUTI” registered in the
Directorate of Fisheries, Panaji-Goa.

5. I say that I was unaware of the fact that, I had to apply for grant of

ming license book in the Directorate of Fisheries, Panaji-Goa.

S

6. I, say that whatever 1 have stated above is true and correct to the best

of my knowledge and belief and I have not suppressed any facts in

this undertaking.
I am requesting you to kindly accept my application and grant me L Act.20
Fishing License Book in the specified area for Fishing. Jssuod wnder 0 T
icet
mm‘fi’;“’f wof‘t"is'“:;es
Date: - 05/03/2019 P panaii- G0
Place:- Pernem e ] t% ~
e Signature of the applicant
Name: Bhim R. Pednekar
| \ ~4 Address :Morjim, Pernem-Goa
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G uiiermment of Jniia

Form IV
Merchant Shipping (Registration of Indian Fishing Boats), Amendment rules 1988
(See sub rule(2) of Rule 7)

Cortfteate of Registry of a Frishing PBeas
FANRATH MU0 00 RO YOO A
: RAGHUVIR SMRUTI State: GOA
: IND-GA-01-MM-2709 & 17/03/2016

. Name of Fishing Boat
. Regisratton Number & Date

. Call Sign ( Where Applicable ) i--

. Port & District where Registered : PANAJI & North Goa

:BHIM R. PEDNEKAR

. Name Own
il Qs i H.NO.1278, TEMBWADA, MORJIM, PERNEM -
Permanent Residence or Principal Place gpa,

of Business.

Shares Held (%) :
Aadhaar (UID ) : --
Coastal Security Number : - -

. Category of Ownership * Individual
. Area of Operation : As prescribed in Merchant Shipping Act 1958 (MS Act)

. Particulars of Fishing Boat
1)Name & Address of Building Yard
i) Year of Build/Rebuild of the Boat iti)Hull Material  iv)Length(Mtrs)  v)Breadth(Mirs) vi)Depth(Mtrs)
2015 R 10.000 2,010 0.880

vilkingine deails IND-GA-01-MM-2709

Make YAMAHA

Year of Make Ze

En ginc Number 6B3K-L-1018760
HP

Name and Address of Manufacturer

Number & Diameter of Cylinders

Length of Stroke

Revolution per minute(RPM)/Speed

: 8. S. FIBRE, KERIM PERNEM
f(--)

9.9

Fuel Used ( Capacity in Lirs ) : Patrol()

viti) Type of Vessel E}f\NOE FITTED WITH OUTBOARD MOTOR

ix)Number of Masts/Bulk Heads/Holds

F Y 2 7eaVaalaVayYal



x)Tonnage Capacity ( Gross Tons )
x1)Fishing Gear

. Communication Equipment
Name of the Equipment Device Number Make & Model

. Life Saving Appliances
Name of the Equipment : LIFE JACKETS.

. Number of Crew : 5
12. Base of Operation 1GOA

IND-GA-01-MM-2709

Place : panai . L
Date : 17/032016 Signature and Seal of Registering

Conditions of the Certificate of Registration

L This certificate of registration is granted under the provisions of Merchant Shipping Act 1958, as amended.

2 Any change in the fishing boats,name,other markings,layout,design,capacity of the vessel should be effected only with the
prior approval of the registration authority.

3. The certificate must be produced for inspection on demand by any authorised person.

4. Should the vessel be lost, broken up or rendered unfit for service, this certificate should be surrendered to the Registrar of

the Fishing Boat.

IT Suppori By Nasonal informatics Centra

Availed 50% Govt. subsidy amounting to ¥ 60,000/~ on

fishing canoe.

2. Details of petrol OBM incorporated on 17/03/2016.

3. Availed 98% Govt. subsidy amounting to ¥ 1,18,838/- on
purchase of petrol OBM.

4. The fishing canoe shall be operated from Tembwada

Jurisdiction and for fishing purpose only.

ENDORSEMENT: 1.

Director of
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vaieead Taimlegs oy 33 o Penafstas
Bol, 18200 T2V ANTL | . i), 2200

Pt Nooqo 0 ca b
e 1 i T e el J2H23
\n PEENE RO PLRMAL-ITTS, 4 422023 24 Dated: - 11
H ]
Shri, Sadgan Raghavit Pedaeka
AN ST Teme- waca, Mo, J
Forneni ¢ E-oiia S 7
Online Registration of Fishing Canoe (New
[ o !
e shove cited
5 been

With reference to your application inward dated 23/ 1072023 on lhb I
subject. 1 am directed 1o inform vou that the following registration number -:'TZ"'UI'I
alloimed for vour canoe having Length. 7.680m. Breadth: 1.350m and Depth: 23

Registranion Number. - IN D-GA-O 1-4\]_:\‘1-3 7;8
Ni’.mCt-“R."\G H l.rVI—R” i

o - 3 o v o a v a
L. You are instructed to display the registration number and name duly painted on

Bo1h bow and aft side of the Canoe X X
he letter and figure painted shall be in red color and not be less than J0em in

> % LE AT L

. 2ad 2em in widih. Paint the canoe with white color and fem!ers

fisight
with biack color.
3. You may ziso contact the Fisheries Officer for verification of displayed num
2nd colour of the canoe within 15 davs from the dare of receipt of this lezter.
aiso requested to kindly apply for form A for the gramt of fishing licence

4. “You are
30K ;jung with copy of the receipt towards payment of fishing vessel license fees
You are also requested o submit a copv of the insurance of crew membe

::..‘.71
r. il Is 10 inform you that the following requirements should be «

essel (canoe):
code Aadhaar card of crew members and owner of fishing czanoe

by Vessel R egistration Certificate (VRC ) of fishing canoe

¢} Valic Fishing Licence Certificate of fishing canoe

d) Saiely equipment and life bouys

e) Copy of Fishing Net Licence book (up to date)

f} Copy of insurance of crew members and fishing canoe.

This {eﬂ eris vaJId for 3 months fmm Lhe date of 15sue of this letter and 1

not valid

P S el D E Direeta BE Fithierics
. Yours faithfully w
|

c urrednlem:ar >t of Fist
olc ek SFpaaik
Ar2C00ae vi:;ll-..*l[ES A - :
Superintendent of Fisheries

Government of Gioa, Fanafi-Goa

Copy t10:-
' crnem- : creby directed 1o

Fisheries Officer, B.D.O. Pernem, Pernem-Goa —you are hereby direct
inspect the above vessel within given time limit and report 1o this office.

o
2. Dyv. Director of Fisheries, General Branch RSy g L_
3. Supdt. of Fisheries, Offshore Section By S ] n

4. General Branch, Directorate of Fisheries e =

Note I: Under Kisan Credit Card (KCC) fishermen are eligible for the loan amounting to Rs. 2 kukhs 4
7% interest for warking capital of the fishing activity. You may coutact the nearest Bank Branch or

Fisheries Officer of respective Block.
Nore 2¢ You are requested to kindly conttel Fisherdes Ollicer st block Ievel regarding conribmior in Fishenmen Corpus
F und For lL'e suid canoe in the sccount no. 33144063756 of the State Bank of India, Punaji Secrewiriat

S canoee.,
i should be available on_ geRIV
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6 Place of operation of fishing net’gear:

1

" e " L ]
h’\.Q\,(\__-"‘v" % B~ Y 3;6’;‘»\

7 Office of Regiivior Deercrare of Fisheres

Block/Jetty: ?&mt A=t

Signature &};3: of authorized Officer

Name & Address of the licensee

: . ; R . ) E ey

=
: ;
TN o VOIAS

v

Ter-us aoley M
B A (e
L A S e il

2 Number & Date of Ceglificate l-wfReg:ih‘zir|m\..

hd f
Ve | |
!

! \ &) - -
- e Nty Ll 3 X 2o\ Rliec
RS GIN=Z 22351 o )5

. = I_-_. A
3. Tvpe of the fishihg met/dear @ .gi.f.F (’l‘\ R
..... NN OO

4. Specifications of Fishing Net/gear:

a) Length (Mtrs) :230mNC"b) Breadth(Mrs)

¢) Mesh Size : .>=
5. Registration No. of fishing vessel on which fishing net/

gear will be operated (if applicable)

b =02

“FORM “D*
{See sub-rule (2) of rule 4;
Uirectorate of Fisheries

Government of Goa
Fishing Net/Gear Licence

: gt LTS
....... QTR R IR PP MR T s X S

Dhis w1 & ao . all=p e [ RN .
' v\~ A ,."\'J = :)42."" |\Z,j"'; X § ‘1-\"\:! N
Der & it oL Hsting nes Lo Licence
!
- oy - iy B
VSN 22T s P E e
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JEp— ) J—

AMOUNT PAID

Lospocihotons o Frshing hetgear:

| e 230N Bregdhe Mot 30 SN g i | =
' S e ! - Fine | dow | S _ |
1 - o § B 5 R Total
C . e } L Re P * Rs. Ps
sear with s opernad Gapphabley
7. Place of operation of fishing net'gear: ..o
...... \\\m\m\%\m\axﬂgw\
R. Period for which the license is issued:
2\K\2023 a3 \uen
2 ERCE EVAR AR
9. Office of Registration: Directorate of Fisheries LARIYY
Block/Jetty: Yermern ] | | .
OCK./\ Lﬂ) ................................................................. ) ZOlL\ ZS-D\A = Q%\"' 3\3\ 2"‘_'&*65‘@) 3\5-\,-_
_ i 8
Place Py )/ | oo lox 1y
- | |
Date 2 \;-\} n_.;;" " | | i

Iransfer of certificate of registration ot fishing net and

Ouhine gevhicence

i - T ——— -
| Loenos fBEzsha . - o= | i
F , Fine Tria z
| 0 ot g =
Rz, P<| Rs. Ps] Rs Ps| Ry Py s .
| T f I Lo ol

)
1)

WW&KT.LM'ZUJ_;'” N T -

| i O I. [ranster of area of operatior ansferred to

i
Public ion Offteer ew Locality arcd - offect vom
Directorate of Fisheries !

Laut Goa

| ‘ | Signature and designation of the
|
1}

Authorized Officer
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MRECTORATE (O FiISHERIED
Govt, of Goa
Panaijl-Goa ?65@ ' ORIGINAL
G.AR.S
FORM
See Rule 22(i)

688225 RECEIPT

No. oa\ 02| 2024
Ao~ ?u\ua\cm«-*-

Received from Scua\ WAL e
with letter No. DA™ -

— 20 _~— the sum of ¥ iGDO\/\

dated

(Rupees QN A S bemON N ) in cash/by

cheque/by Bank draft on account of (oo ot AN ws? Canee N

¥y foc T

payment of \tcence. o TAD -

- Nes zeae

z Avoo\— FifSeHssiter
ernem Block

Govt. Ptg. Press, Panaji-Goa—S/35/5,000—01/2022. pu:tunte of mh'“;'
Govt. of God
L '2’@5
9,?‘-“ Pt __ﬂ___———-—f———ﬁf B
St
\ /
s £ . ASD TQ RATE -
pove WO Golcoﬁs::SHEmE’
P Qa%i\-c‘oa : Panail-Ges * ?B 53 S
. FORM GAR.5
See Rule 22(i)
y 688226 RECEIPT
0. T
oA [o2 ] 2021
Received fr : i
| eived from Q_.ck&%\kn& %QN\\N N '?P_e\r\ elco~—
with letter No. Ay e - b
dated -
— 20~ thesumof T___J oo\ —
(Rupees Ornes  MNoasan Sl ol . ) in cash/by

cheque/by Bank draft on account of {1{  Fouvsoards _© ﬁtw?}\\ Keposiv
r e in

payment of Pm“:am‘ks Aseevonte. of Condion b Q"\%\-\“ -
k1 iy N O
Lreence nesTAD ~G AoV A-BF R .~ O

anature
) :LQ oo \K— Designatio
ion
Govt. P N F-’ighag-ﬁes%ﬁzrﬂm
tg. Press, Panaji-Goa—S/35/5,000—01/2022. Pernew Black

- L edos
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- 'DIRECTOMATE OF misHER)Es 21
" Govt. of Qoa
Rangji-Gey
' 7859 ORIGINAL
GAR.5
FORM
See Rule 22(i)
6 8 8 2 2 7 RECEIPT
No. o4 oz | 20 24
Received from Qn. C;\%\]\Y\k_ Rﬂ\s&\\k\s\\r ’?&(}\r\{_\m\w
e
with letter No. e O

dated — 20 — thesumof T 2\ 2\~
e & 20 — D}
(Rupees ™P\race e Nuwndreadh Mivhe e O \\\ . ) in cash/by

cheque/by Bank draft on account of _Rie meso a i ot Sea G\ nek in
payment of W\cence., ho. Pl SGN-22 4y \2 = fov e

Neay 2024w 25, Lne .

Signature

3 %”\ ' Designation

- Ciabikaton Thghcor
Got. Ptg. Press, Panaji-Goa—$/35/5,000—01/202, Jitigscdon ’]Ml's'

e o
Focmeg: oy

et s
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Directorate of Fishi ' 7~ { kg

. Government of a’64 N2 ’

Dayanand Bandodkar Marg, Panaji-Goa. :

Tel. (0832) 2224838 Fax (0832) 2231049 :
Email No. dir-fish.goa@nic.in

No. DF/ENF/RC/PER/MM-3778/ ¥303/2023-24 Dated: 4 /11/2023
T0,: . ) _ !

Shri. Sadguru Raghuvir Pednekar

H.No. 1278, Temb- wada, Morjim,

Pernem, Goa-403512 )

" Sub: Online Registration of Fishing Canoe (New)
Sir, : ; : . A .
With reference to your application inward dated 25/10/2023 on the above cited
subject, I am directed to inform you that the following registration number has been
allotted for your canoe having Length: 7.680m, Breadth: 1.350m and Depth: 0.670m.

Registration Number: IND-GA-O 1-MM-3778 i
Name:-: “RAGHUVIR” '

1. You are instructed to display the registration number and name duly painted on-
both bow and aft side of the Canoe! ' ' 178 3
2. All the letter and figure painted shall be in red color and not be less than 10cm in
height and 2cm in width. Paint the canoe’ with white color and fenders
with black color. : : :
3. You may also contact the Fisheries Officer for verification of displayed number
and colour of the canoe within 15 days from the date of receipt of this letter.
4. You are also requested to kindly apply for form A for the grant of fishing licence
_ book along with copy of the receipt towards payment of fishing vessel license fees
5. You are also requested to submit a copy of the insurance of crew members and’
fishing canoe. : :
Further, it is to inform you that the following requirements should be available on
your fishing vessel (canoe): _ oy
a) New QR code Aadhaar card of crew members and owner of fishing canoe
b) Vessel Registration Certificate (VRC) of fishing canoe jssucd
¢) Valid Fishing Licence Certificate of fishing canoe :
d) Safety equipment and life bouys
¢) Copy of Fishing Net Licence book (up to date)
f) Copy of insurance of crew members and fishing canoe.’ WY ate of Fish

This letter is valid for 3 months from the date of issue of this letfer and is not xalﬁ: paneji-0®

to venture into sea without valid fishing license certificate.
This letter is issued with approVal of Director of Fisheries

: . Yours faithfully
. Superintendent of Fisheries ; y -
0(6/ Directorate of-Fisheries { P ofia— : )
Government of Goa, Panaji-Gog  Superimten ent of Fisheries

Copy to:- : :

1. Fisheries Officer, B.D.O. Pernem, Pernem-Goa —you are hereby directed to
inspect the above vessel within given time limit and report to this office.

2. ‘Dya Directqr of Eisheries, General_Branch T i S @ R
Supdt. of Fisheries; Offshore Section CTRANERRIEY: Z@l

4. General Branch, Directorate of Fisheries :
Note 1: Under Kisan Credit Card (KCC) fishermen are eligible for the loan amounting to Rs. 2 lakhs @

7% interest for working capital of the fishing activity. You may contact the nearest Bank Branch or
e T R T e S R AL -

9
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A S e e

i GOVERNMWENT OF GOA
it DEPARTMENT OF FISHERIES
PANAJI-GOA

!!DME'_- ; }do _’292_1_4‘;*;5

To,

The Director
Directorate of Fisheries
Panaji-Goa

Sub:- Form A and Inspection Report

Respected Madam,

57

% H\O

From:-Vipul Mapari
Fisheries Officer

B.D.O Pernem
Pernem-Goa

Date:- v2}2\2-4.

| am herewith forwarding a 02nos. of Form A and Inspection Report of
fishing canoe from B.D.O Pernem-Goa for further necessary action at your

end.
,)905
d,.q
Thahking You, ‘b&gﬁf"b
¥ -
o 4&*”“‘"‘
b{g\){t "“eﬁ
\3\_}0 aﬂi‘s\%“e
T .‘sad'dﬂ" P (‘,\)a‘
A" vgﬁ ?
Enclosed:- 1)Sadguru Raghuvir Pednekar - Morjim

2) Arvind Yeshwant Chodankar - Keri

Your’s Faithfully

( Vipul Mapari )
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GOVERNMERT OF GOA
Department of Fisheries

" idifiectle of Chivence of « -_;'/'riiﬁ/'u;r/:. -@75)44(((

| RRIA1 WB0 (0 OGO FAROE AR Y JAL10 A

Name of the Fishing Boat : RAGHUVIR
Number & Date of Certificate of Regisuation : IND-GA-01-MM-3778 & 07/11/2023
Number & Date of Licence s GA-L22686/24 & 05/02/2024 -
Name and Address of the Person/s to whorn  :SHRL. SADGURU RAGHUVIR PEDNEKAR f =
) Sl L HNo. 1278, Temb-Watla, Morjim, Pemem, Goa-403512 = »:l
the Ticence 1s ssued ..
Particulars of Tishing Vesscl Licensed )( A
a) Length ( Mos ) 17.680 1) Breadth { Murs ) S350 ) Depth OMus) 0.670
Make and HP of Engine
Make Year of make Lngine Number HP
YAMAHA 2018 677K-L-1025282 8

Type of Vessel : CANOE FITTED WITH OUTBOARD MOTOR
Fishing Gear Ticensed : GILLNET

Specified Aren lor which the Liceuse is issucd : As prescribed in MER Act

- Period for which the License 1s wsued 09/02/2024 to 31/12/2024

a)des)
Place : Dir of Fisheties

Dute : 27/02/2024 Signature and Seal of the Authorised Officer
Superintendent of Fisheries
Directorate of Fisheries

ENDORSEMENT 1. Fees of Rs. 1000/- gapiesiaenteb&ips, Rana(25)s7650 dated

09/02/2024 for Fishing License for the year upto December,
2024.

Sea Gill Net License No. PER/SGN-224/237.

Fees of Rs. 1000/- paid vide receipt no. (26) 7650 dated
09/02/2024 for Security Deposit of Fishing Canoe License.

" ,ﬂgs B .,@ﬁ\olc\ﬁﬁz?’:{

sz Wi
Supdt. of Fisheries
Superintendent of Fisheries
: Dﬁ.@é Directorate of Fisheries

o Government of Goa, Panaji-Goa
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Merchant Shipping

overnment of India
Form TV
Regisnaton of Indian Fishing Boats), Amcndinent rales 1988
(Sec sub rule(2) of Rule 7)

((/(/////((lfr’ of & n‘;_}/-.‘_r}/("/;i-y e+ ff’zl/u';gy Dear

1

<.

. Category of Qunership

- Asea of Operation

- Name of Fishing Boat

2. Regisration Nvmber & Date

Cill Sign (\Where Applicable )

- Port & District where Registered

a. Nane of the Owner

Pernanent Residence or Principal
Place of Business.

Shares Held (o) :

Andhaar (UTD ) 1>

Coastal Seeurine Number

. Pariiculars of Fishing Boan

UName & Address of Building Yard

WY ear of Biild Rebuild of the Boat
2023

viEngine details

Mike

Year of Make
Engine Number

HIP

Revolution per nunute

vy pe of Vessel

INmber of Masts Budk Tleads Told

:SHRI. SADGURU RAGHUVIR

Nume and Addiess of Manufacturer
Q)Tnnbur & Dianmicter of Cylinders o
F [lugth of Strake e

Fuel Used { Capacitn i Ins)

|1GA100 UG 10 0B 18 B18 DA W00 (Y 0 O

y. . ‘t Ll
Seac: GO

:RAGHUVIR
: IND-GA-01-MM-3778 & 07/11/2023

: PANAJI & North Goa

PEDNEKAR
H.No. 1278, Temb-Wada, Morjim,
Pernem, Goa-403512

2
X4

: Individual
: As prescribed in Merchant Shipping Act 1958 (MS Act)

: Shree Siddhi Vinayak Marine Work, Firange Bhat, Nerul, Bardez - Goa
(--) .
tn Tull Material
FIBRE REINFORCED
PLASTIC

w)Length(N i)
7.680

vBreadih Qo)
1.350

i) Depth(Mers)
0.670

YAMAHA
2018
677K-L-1025282

{RPM)/Speed o

: Petrol()

- CANOE FITTED WITH OUTBOARQMS

5 e

TSI YR

e R e e e
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wFishng Gen
0, Comnuuication Fquipmnenr

Name of the Equipment

10. Life Saving Appliances

Place : Panall
Datc : 270212024

Ref. No.: MFR-326-PER

Device Nummbar

Name of the Equipment =
I, Number of Crew : 2
12. Base of Operation ' GOA

e S e R Y 1 LNt ! TR S s e e N VAl
W Ponage Capacity ( Gross Tons ) 11472
! GILLNET.

Mauke & Maoddd

S Conditions of the Certificate of Registrati e
L This certificate of registration is granted under the provisions of Alevchane Shipping Act 1958, as amenacd.

2 Any chimge in the fshing hoats,name. other narkings.Jay out,desisn,capacity of the vessel should be eflected only with the
prior approval ol the registraion autlority.

2 The ceraficate must be produced for inspeciton on demand by any authorised person.

b Should the vessel be lost, hroken up or rendeved unfit for senvice. this certilicate should be survendered to the Regisoar of
1he Fishing Boat.

ENDORSEMENT 1.

1T Support By National informiatics Centre

The fishing vessel shall be operated from Morjim, Pernem,

-Goa jurisdiction and for fishing purpose only by having
valid fishing vessel licence and fishing net licence.

i LA o A T T TR W i e g e T == —— g e e
R R T i P LR B N T B sns

A

Director of Fisheries

T YT T T AT T T e LR SN T T TR e T [ Ty =

™=,
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“FORM “A”
(See sub-rule (1) of rule 3) . -
Directorate of Fisheries ’27 ]
Government of Goa ) :
Application for Grant of Fishing Vessel Licence
From,
S S e e S e A e
Photo

To,
The Authorized Officer

Directorate of Fisheries

Sir/Madam,

Please grant me the Fishing Vessel License to operate my fishing vessel
bearing vessel registration number IND-GA-01- : under the provision

of section 6 of Goa Marine Fishing Regulation Act, 1980 (Act 3 of 1981).

I have paid the necessary fees of Rs. vide receipt / Challan
NO...cvveeereeens e ... dated towards licence fees and amount of
Rs. vide receipt / Cq%ﬂan INOKIN 18 sunesreintrreesdes Dated

towards SBCUI'I}'}’ deposzt‘i‘ ot

d* Yours faithfully,
e o
h .
Date: 7 f Signature / L.H.T.I.
Place: DI g

NOTE: This application should be submitted to the Fisheries Official of the
concerned block/jetty.

To be filled by the Fisheries Gificial

Certificate

It is to certify that all the necessary documents furnished along with the application have .

been verified and found in order. Further I have personally inspected the fishing vessel and
report 1s as enciosed.

Remarks if any :

Name & signature of the Fisheries official with date

Ehclo'sure: _

1. | Copy of Vessel registration Certificate Enclosed/Not Enclosed
2. | Copy of Net license receipt for the current year Enclosed/Not Enclosed .
3. | Copy of Fishing license receipt for the current year Enclosed/Not Enclosed
4. | Original Fishing License of the previous year issued by the Enclosed/Not Enclosed

Department (if any).

5. | Copy of Fitness certificate of the vessel.* Enclosed/Not Enclosed
6. Insp.ection report of fishing vessel from fisheries official Enclosed/Not Enclosed

* Not applicable for fishing vessels fitted with up to 9.9 BHP Engine.
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RNI No. GOAENG/2002/6410

Reg. No. RNP/GOA/32/2021-2023

Panaji, 6th January, 2022 (Pausa 16, 1943)

OFFICIAL

"&\\ “m 0y //

SERIES | No. 41

GOVERNMENT OF GOA

PUBLISHED BY AUTHORITY

GAZETTE

NOTE

There are two Extraordinary issues to the Official Gazette, Series I No. 40 dated 30-12-2021, namely:—

(1) Extraordinary dated 30-12-2021 from pages 2807 to 2808 from Department of Finance, Notifications regarding

GST

(2) Extraordinary (No. 2) dated 31-12-2021 from pages 2809 to 2822 from Department of Finance, Notifications

regarding GST.

INDEX
Department Ord./Notification Subject Pages
1 2 3 4
1.a.Fisheries Ord- DF/ADMN/REVIVAL/ Revival of Posts. 2824
Director & ex off, Jt. Secy. DRIVER/L/2021/56392
b, —do— Not:- DF/ENF/RULE The Goa Marine Fishing Regulation (Sixth 2825
AMENDMENT/2021-22 Amendment) Rules, 2021.
2. Law & Judiciary Not.- 8-42-2015-LD(Estt.)/ Single Window System - Online mode. 2848
Under Secretary 2595
3. Panchayati Raj & Not.- 34/DP/PAN/Z2P/2021 Draft Rules-The Goa Panchayat and Zilla 2848
Community Devep. /8878 Panchayat (Election Procedure)(Seventh
Director Amendment) Rules, 2021.
4. Personnel Not.- 1/26/2021-PER RR-Department of Environment and Climate 2851
Under Secretary Change.
5.a.Tribal Welfare Not.- DTW/STAT/Aadhaar Implementation of DBT Scheme. 2864
Director & ex off. Jt. Secy. Notification/2020-21/21/4712
b,—do— Not.- DTW/STAT/Aadhaar —do— 2856
Notification/2020-21/21/4712
c. —do— Not.- DTW/STAT/Aadhaar —do— 2858
Notification/2020-21/21/4712
e. —do— Not.- DTW/STAT/Aadhaar —do— o0 . 2860
Notification/2020-21/21/ %
f. —do— Not.- DTW/STAT/Aadhaar —do— 2862
Notification/2020-21/21/
g. —do— Not.- DTW/STAT/Aadhaar —do— 2864
Notification/2020-21/21/
h.—do— Not.- DTW/STAT/Aadhaar —do— 2866
Notification/2020-21/21/
2823

Suggestions are welcomed on e-mail: dir—gpps.goa@nic.in



3 471

OFFICIAL GAZETTE — GOVT. OF GOA

SERIES I No. 41 6TH JANUARY, 2022
1 2 3 4

i, —do— Not.- DTW/STAT/Aadhaar —do— 2368
Notification/2020-21/21/

j. —do— Not.- DTW/STAT/Aadhaar —do— 2870
Notification/2020-21/21/

k. —do— Not.- DTW/STAT/Aadhaar —do— 2872
Notification/2020-21/21/

1. —do— Not.- DTW/STAT/Aadhaar —do— 2874
Notification/2020-21/21/

m,—do— Not.- DTW/STAT/Aadhaar —do— 2876
Notification/2020-21/21/

n.—do— Not.- DTW/STAT/Aadhaar —do— 2878

Notification/2020-21/21/

GOVERNMENT OF GOA

Department of Fisheries
Directorate of Fisheries

Order
DF/ADMN/REVIVAL/DRIVER/L/2021/5392

Sanction of the Goverment is hereby conveyed for revival of the following posts as per the
details shown below.

Sr. Desigmation of No. of Posts Pay Scale Budget Head
No. the post Revived
1 2 3 4 5
Ministerial
(Lapsable) Posts
1. Driver (L) 01 (Level-2) 2405—TFisheries; 00; 103—Marine Fisheries;

01—Off-Shore Fisheries; 01—Salaries
under Demand No. 66.

2, Driver (L) 01 (Level-2) 2405—Fisheries; 0—; 101—Inland Fisheries;
01—Development of Infrastructure
Facilities; 01—Salaries under Demand No. 66.

Total 02

This order is issued with the concurrence of the Personnel Department vide U.O. No. 3098/F
dated 30-11-2021 and concurrence of the Finance (R&C) Department vide F.M.S.
No. 1400083861 dated 24-12-2021.

By order and in the name of the Governor of Goa. )
Uub
Dr. Shamila Monteiro, Director & ex officio/Joint ‘Sﬁ&?mﬂﬁhégé's ;

Panaji, 31st December, 2021.

2824
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Notification
DF/ENF/RULE AMENDMEN . /2021-22

In exercise of the powers conferred by
section 28 of the Goa, Daman and Diu Marine
Fishing Regulation Act, 1980 (Act 3 of 1981),
and all other powers enabling it in this behalf,
the Government of Goa hereby makes the
following rules so as to further amend the
Goa, Daman and Diu Marine Fishing
Regulation Rules, 1982, namely:—

1. Short title and commencement.— (1)
These rules may be called the Goa Marine
Fishing Regulation (Sixth Amendment) Rules,
2021. :

(2) They shall come into force on the date
of their publication in the Official Gazette.

2. Amendment of rule 2— In rule 2 of the
Goa, Daman and Diu Marine Fishing
Regulation Rules, 1982 (hereinafter referred
to as the "principal Rules"”),—

(f) after clause (a), the following clauses
shall be inserted, namely:—

“(aa) “Captain of Ports” means the
Captain of Ports of the Government of
Goa;

(ab) “Director” means the Director of
the Directorate of Fisheries;";

(if) after clause (b), the following clauses
shall be inserted, namely.—

“(ba) “inland water” means a fresh
water lake, pond, reservoir, stream,
creek, saline river stretch upto the
boundaries where it meets the sea,
including the estuarine water or any
other water including stationary water
collected in paddy field, bhazan land
excluding the private water body, where
the activity of fishing can be carried out;

(bb) “mechanized fishing” means
fishing by a fishing vessel which uses
mechanical power for actual fishing
operation,;

(bc) “mechanized fishing vessel”
means fishing vessel fitted with inboard

(bd) "“private water body"” means
inland water wherein a person has, for
the time being, an exclusive right of
fishery whether as owner, lessee or in
any other capacity.

Explanation— For the purpose of this
clause, any private water body wherein more
than one person is by virtue of custom has a
right of fishing therein shall also be construed
as private water body;

(be) “Schedule” means a Schedule
appended to these Rules;";

(iv) after clause (c), the following clause
shall be inserted, namely.—

“(ca) "turtle excluder device" means
a specialized device that allows a
captured sea turtle to escape when
caught in a trawl net”.

3. Amendment of rule 3.— In rule 3 of the
principal Rules,—

(i) in sub-rule (1), for the existing Table,
the following Table shall be substituted,
namely:—

"Table
St Category qof fishing Amount of fees
No. vessel based on for grant/renewal
Overall Length (OAL) of Licence
(iY Upto 7.91 meters Rs. 200/-.
(i) Above 7.91 meters but upto Rs. 600/-.
12 meters
(iii) Above 12 meters but upto Rs. 1,000/-.
15 meters
(iv) Above 15 meters but upto Rs. 1,000/-.
18 meters
(v) Above 18 meters but upto Rs. 1,000/-.
19 meters
(vi) Above 19 meters Rs. 1,000/-.

(vii) For the sports fishing vessel Rs. 5,000/-.
below 20 meters

(if) for sub-rule (3), the following sub-
rule shall be substituted, namely:—

“(3) If the authorized officer, after

or outboard motor/engine above 10 HE, o4 2tmdking such enquiry as he deems fit,

jssusd under the R-

Public Info

n Officer
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decides to grant the licence applied for,
he shall issue a licence in Form "B”
hereto containing the
conditions, namely:—

following

(i) the fishing vessel such as trawler or
purse seiner shall adopt the colour code of
white hull, black fender and sky blue cabin
and the fishing vessel such as canoe shall
adopt the colour code of white hull, black
fender.

(if) the fishing vessel shall display name
and registration number assigned to it and
possess,—

(a) a certificate of registry of fishing
vessel issued under sub-rule (2) of rule
7 of the Merchant Shipping (Registration
of Indian Fishing Boats), Rules, 1988;

(b) a valid certificate of registration of
fishing net and fishing net licence issued
under sub-rule (2) of rule 4 of these rules;

(¢) a valid Certificate of Inspection of
Fishing vessel/Sea Worthiness
Certificate issued by the Captain of Ports
or Marine Surveyor as authorized by the
Government;

(d) the photo identity cards of all the
crew members as issued by the Director
or any other competent authority;

(e) a certificate of insurance coverage
of its crew members and the fishing
vessel;

(f) safety equipments like life jackets,
life buoys, stc.;

(iif) the fishing vessel whose overall
length exceeds twenty meters shall be
fitted with Automatic Identification System,
Vessel Traffic Monitoring System with
Search and Rescue Beacon/Transponder,
Global Positioning System Navigator, Very
High Frequency Radio Installation Set.

(iv) the fishing vessel whose overall
length does not exceed twenty meters

shall be fitted with Vessel Tigffig Mkt asnR.T.I. Act.

2826

System with Search and Rescue Beacon/
Transponder, Global Positioning System
Navigator, Very High Frequency Radio
Installation Set.

(v) the owner of fishing vessel shall
ensure that,—

(a) the fishing vessel is not plied
during cyclone or when weather
warning is issued by competent
authority.

(b) vearly returns are furnished to the
authorized officer in terms of rule 8.

(vi) licence granted in respect of one
vessel shall not be used for other fishing
vessel.

(vii) the fishing vessel fitted with engine
upto 10 BHP or a non-motorized fishing
vessel shall be allowed to carry out fishing
activity in Arabian Sea within the territorial
waters of Goa and Inland waters. The Out
Board Motor shall be used only for the
purpose of propulsion in case of fishing in
inland water.

(viii) the fishing vessel fitted with engine
above 10 BHP shall not carry out any
fishing activity in inland waters and within
5 kms off the coast of Goa and shall be
operated beyond 5 kms off the coast of
Arabian Sea upto territorial waters of Goa.

(ix) any change in lay out, design,
capacity of the fishing vessel should be
effected only with the prior approval of the
authorized officer.

(%) any change in the type of fishing net/
/gear licence shall be effected only by prior
approval of the authorized officer.”;

(iif) for sub-rule (5), the following sub-
-rule shall be substituted, namely:—

“(5) Licence issued shall be valid upto
31st day of December every year
irrespective of date of issue of licence
a ame shall be renewed on or before

§'ay of December of every year on

Public Info

ion Officer

Directorate of Fisheries



474

)

OFFICIAL GAZETTE — GOVT. OF GOA

SERIES I No. 41

6TH JANUARY, 2022

payment of the fee as specified in sub-
-rule (1).”;

(iv) after sub-rule (5), the following sub-
-rules shall be inserted, namely:—

“(6) Every application for issuance of
duplicate fishing vessel licence shall be
accompanied with a missing Report from
the Police, in case of loss of Fishing Vessel
Licence or the mutilated fishing vessel
licence in case of damage to the Fishing
Vessel Licence and a fee of Rs. 200/-.

(7) Only registered fishing vessel having
valid fishing vessel licence shall be allowed
to berth at the fish landing centre.”.

4. Substitution of rule 4.— For rule 4 of the
principal Rules, the following rule shall be
substituted, namely:—

“4. Registration and licensing of fishing
nets.— (1) Every person acquiring fishing
net shall, within a period of fifteen days
from the date of acquisition of such fishing
net, make an application to the authorized
officer, in Form “BB" hereto for registration
of such fishing net and in Form “C" hereto
for the licence to use such fishing net.

(2) The applications made under sub-
rule (1) shall be accompanied with the
registration fee and the licence fee as
specified in the Schedule hereto. The
authorized officer, having regard to the area
in which the fishing net is sought to be
used/operated, may also direct the
applicant to deposit an amount not less than
Rs. 100/- but not more than Rs. 300/- as a
security deposit for due observance of the
conditions of fishing net licence. Upon
payment of such amount towards deposit,
the registration fee and the licence fee, the
authorized officer shall issue a certificate
of registration of fishing net in Form “CA”
hereto and a fishing net licence in Form
“D" hereto.

(3) No fishing net, other than a registered

(4) The licence issued under sub-rule
(2) shall be renewed by the licencee on or
before the 31st day of December every year
on payment of renewal fee as specified in
Schedule hereto.

(5) (a) If the licence is not renewed
within the time limit specified in sub-rule
(4), the same shall be renewed on payment
of late fee at the rate of,—

(i) 5% of the applicable renewal fee for
the first month or part thereof;

(i) 256% of the applicable renewal fee for
the second month or part thereof;

(iif) 50% of the applicable renewal fee
for the third month or part thereof;

(iv) 75% of the applicable renewal fee
for the fourth month or part thereof and

(v) double the renewal fee from the fifth
month till one year,

in addition to the renewal fee specified in
Schedule hereto.

(b) If the licencee fails to renew his licence
within such period of one year from due date,
the authorized officer shall issue a notice
calling upon him to pay the amount due
within 30 days of the receipt of the notice
failing which the certificate of registration of
fishing net and fishing net licence shall be
cancelled and the outstanding renewal fee
shall be recovered as arrears of land revenue.

(6) In case the original Certificate of
Registration of Fishing Net or Fishing Net
Licence is lost or damaged, the licencee shall
make an application in Form “DA" hereto for
the issue of duplicate Certificate of
Registration or licence, within a period of one
month from the date of such loss or damage.
Such application shall be accompanied with
fee of Rs. 200/-.

(7) In the event of loss or destruction of a

fishing net, shall be entitled to a ﬁsl{ﬁggk_'[_geigi&téred fishing net, the owner thereof or

net licence under sub-rulels;q,”.‘l

Public

Directosate

in the case of his death, his family member,

2827
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shall forth with intimate, not later than 30
days, to the authorized officer, of such loss or
destruction. The authorized officer shall after
satisfying himself of the genuineness of the
case and after ascertaining that all
outstanding dues are cleared by the owner
or his family member, as the case may be,
cancel the registration of such fishing net.

(8) No person shall transfer a fishing net
registered in his name or any member of his
family, either by way of sale or otherwise,
without obtaining the prior permission of the
authorized officer.

(9) If any person, who is in possession of
a registered fishing net, desires to transfer
such fishing net to any other person, he shall
make an application to the authorized officer
in Form “DB". The authorized officer after
considering the application, make necessary
inquiry as he may deem fit and transfer the
registration of such fishing net and licence
by making endorsement in the certificate of
registration of fishing net and the fishing net
licence.

(10) No person shall keep in his possession
any unregistered fishing net.

(11) Any person in possession of an
unregistered fishing net or a fishing net
without fishing net licence on the date of
commencement of the Goa Marine Fishing
Regulation (Sixth Amendment) Rules, 2021,
shall within a period of the thirty days from
such commencement make an application for
registration of such fishing net and for a
licence to use such fishing net in Form “"BB”
and Form "“C" respectively.

(12) Authorized officer may, at any time,
enter any premises or building or any fishing
vessel to ascertain that no unregistered
fishing net is kept therein.

(13) Every fishing net registered by the
authorized officer shall be marked by a lead
short or lead plate or any other suitable
means having code number as il
table below followr-id by. {ﬁg}iﬂt‘?ﬁ:m number

2828
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of the fishing net and its length in meters.
The fishing net registration number shall be
allotted by the authorized officer and the
same shall be displayed on the fishing net
by the licencee.

TABLE

Sr. No. Name of the Block/Jetty Code No.
1) (2) (3)
1. Mormugao Block MOR
2. Khariwado Vasco Jetty Kv
3. Salcete Block SAL
4, Cutbona Jetty CUT
5. Bardez Block BAR
6. Malim Jetty MAL
7. Chapora Jetty CHP
8. Tiswadi Block TIS
9. Pernem Block PER

10. Canacona Block CAN

11. Ponda Block PON

(14) The authorized officer may inspect any
fishing net in the possession of any person
and demand the production of the licence
issued to ascertain that no un-registered
fishing net is in the possession of, and used
by, any person.

(15) If any person, who is in possession of
a fishing net licence, desires to change the
area of operation of his fishing net as
specified in the such licence, he may do so
after obtaining the permission from the
authorized officer. An application therefore
shall be made in Form "“DC" hereto. The
authorized officer after considering the
application may effect change in the area.
Such change shall be endorsed in the fishing
net licence.

(16) Owner of the registered fishing net
shall produce the fishing net for the
inspection to the authorized officer before
#enewal of the Fishing Net licence.
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(17) The fishing nets specified in column
(2) of the table below shall be operated
exclusively in the areas as specified in
column (3) of said table.

TABLE

Sr. No. Type of fishing Net Area of operation
(1) (2) (3)

1. Purse-seine net Beyond 5 km off coast
in the Arabian sea
within territorial
waters of State of Goa

2. Trawl Net Beyond 5 km off coast
in the Arabian sea
within territorial

waters of State of Goa

3. Drag/Singel/Rampon Inland water/sea

net

4. Barrier nets (Funtau- Inland water only
-nim)
5. Sea-gill net (suspen- Sea only

-sion nets) in sea

6. River Gill net (suspe- Inland water only
nsion nets) in river

7. Stake net Inland water only

8. Sluice gate net Inland water only

9. Cast net Inland water/sea

10. Traps for catching Inland water/sea
fish, prawns, lobsters,

crabs or any other

molluscs
11. Set of hooks and Sea and Inland
lines water

12. Net not described
above

Sea/inland water (as
applicable)

(18) No trawl net shall be used without
fixing Turtle Excluder Device before the cod
ends.

(19) If any person contravenes any
provisions of this rule or conditions of fishing
net licence, the authorized officer shall
confiscate the fishing net and seize the fish
if any found in it, dispose such fish by public
auction and deposit the proceeds thereof in
the office of the adjudicating officer. The
fishing net and its accessories shall be
released by issuing order in Fapped Riidse

by the authorized officer after making
necessary enquiry as he deems fit and taking
necessary undertaking from such person in
Form "Q" hereto. The necessary report in
respect of such contravention shall be made
by the authorized officer to the adjudicating
officer for holding endquiry in the matter and
for levy of penalty as specified in sub-rule (6)
of rule 11 and for such other action as
deemed fit by him

5. Insertion of new rules 4A and 4B.— After
rule 4 of the principal Rules, the following
rules shall be inserted, namely:— '

“4A. Procedure for obtaining permission
for erecting fishing stakes.— (1) Any
person intending to obtain licence for
erecting fishing stakes in any inland water
shall make an application to the Director
in Form “J" hereto, by specifying the exact
location along with an amount of rupees
seven hundred to meet the expenses of
publication of notice in the newspapers for
inviting objections from the public.

(2) On receipt of application under sub-
rule (1) the Director shall satisfy himself
that the fishing stakes proposed to be
erected by the applicant conforms to the
following conditions, namely:—

(i) obstruction will not be caused in a
locality usually used for the exploration of
fish with small drag nets or on the banks
of shell fish or also to the other normal
fishing activities, if any;

(ii) the proposed location is not within a
radius of 500 meters from any existing
fishing stake;

(iif) applicant has obtained no objection
certificate from Captain of Ports.

(iv) the proposed location of fishing stake
is not within the waters reserved or
traditionally used for anchorage of crafts
and boats;

(v) formation of sand or silt deposit on
the %@ :)-Of the inland water will not be
ne S

TL Aghe pa

2829
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(vi) Applicant has furnished satellite
image map of the proposed site of fishing
stake superimposed with survey number.

(3) Thereafter the Director shall publish a
public notice in Form "K" hereto in at least
three local newspapers, Konkani, Marathi and
English, having vide circulation in the State,
inviting objections, if any, from the members
of the public, to the proposed grant of licence
for the erection of fishing stakes to the
applicant, within fifteen days from the date
of the publication of the notice in such
newspapers.

(4) (a) After considering the objections, if
any, received within the aforesaid period and
after holding such further enquiry as he
deems necessary, the Director shall decide
whether such application for erecting fishing
stakes should be granted or rejected, and in
case it is decided to grant such application,
the licence shall be granted in Form “L"
hereto on payment of fee of rupees 10/-. If
the Director decides to reject the application,
the same shall be informed to the applicant
with reasons thereof within a period of forty-
five days from the date of publication of the
notice in such newspapers.

(b) In case more than one application is
received in respect of the same location or
the proposed location is close to and within
a radius of 500 meters of another fishing stake,
then the Director shall put the stake locality
to public auction in accordance with the
provisions of sub-rules (9), (10) and (11) and
the highest bidder shall be granted licence
in form "L’ hereto on payment of a fee of Rs.
10/- (Rupees ten only):

Provided that where a fishing co-operative
society having valid registration certificate
and whose all the members are personally
carrying out the various operations of fishing
at the fishing stakes, makes application under
sub-rule (1), such fishing co-operative society,
may be granted licence without holding a
public auction.

(5) In addition to conditions specified in

sub-rule (2), a licence granted undei Eqﬁ:ttlm

2830

for erecting fishing stake shall be subject to
the following conditions, namely:—

(a) signals/lights shall be displayed at
the ends of the fishing stake as per the
instructions issued by the Captain of Ports
from time to time;

{b) fishing stake poles erected shall be
of wooden material only;

(c) fishing stake area shall not be used
by any person other than the person to
whom the licence is granted, under this
rule.

(d) licencee shall not shift or alter the
location of any fishing stake or reduce or
increase the number of interspaces
without the prior permission of the
Director.

(e) The distance between two
interspaces shall not exceed three meters
and the licencee shall pay annual rent of
rupees five hundred only per interspace.

(f) the licencee shall comply with such
technical requirements as the Director or
the Captain of Ports may determine from
time to time,

(g) no person shall remove, disturb or in
any way damage any fishing stake erected
at the site and fishing nets and other
accessories thereof.

(6) The licence for erecting fishing stakes
under this rule shall not be granted for a
period exceeding three years.

(7) For the purpose of holding public
auction under sub-rule (4) (b), the Director
shall issue a public notice in the Official
Gazette as well as in the local newspapers
giving the following particulars, namely:—

(i) location and site of the fishing stakes;
(if) upset annual licence fee;
(iif) upset annual rent per interspace;

(iv) period for which the fishing right is
being auctioned;

1 ALY, Zﬁgsplace, time and date of holding
“the auction;
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(8) Any person intending to participate in
public auction shall submit documents, such
as copy of residence certificate, election card,
Aadhaar card, Undertaking in Form “M"
hereto to the Authorized Officer and deposit
amount of rupees hundred before
participating in public auction.

(9) Whenever the auction of fishing stake
is to be held, every person who has made
application under sub-rule (1) shall be issued
notice and he shall be called to remain
present at the auction either personally or
through any person duly authorized by him
by authority letter.

(10) On the date and time fixed for the
auction, the Director or any Officer authorized
by him in this behalf, shall hold the public
auction and record in writing the proceedings
of such auction. After completion of auction,
the auction proceedings shall be confirmed
by the Director and a licence for erecting
fishing stakes shall be granted in Form “L"
hereto to the highest bidder if he deposits on
the spot one third of the amount of highest
bid towards the rent for a period of three
years with the Officer conducting the auction.
The licence fee and balance amount of rent
for period of three years shall be deposited
by him within a period of one month from
the date of such auction. If he fails to make
the payment as aforesaid, the auction shall
be treated as cancelled and whatever amount
deposited by him shall be forfeited to the
Government.

(11) When there is only single bidder
present for the auction of the fishing stakes
and he fulfills all the conditions as specified
in sub-rule (2), the licence shall be granted
to such bidder on the annual licence fee as
specified in sub-rule (4) (a) and annual rent
as specified in sub-rule (15).

(12) Where any fishing stake locality could
not be auctioned for lack of bidders, the
auction of such fishing stake shall be
cancelled by the Director.

(13) In the first auction, the starting bid
the annual rent fee shalbsued
rupee one per inter-space.

(14) Every applicant/bidder shall deposit
Rs.100/- (rupees hundred only) prior to the
start of the auction which amount shall be
refunded to them except the highest bidder,
on completion of auction.

(15) In case the licence is granted under
provision to sub-rule (4)(a) or sub-rule (11)
without holding public auction, the applicant
shall deposit three years rent at the rate of
Rs. 500/- per inter-space per year of the
fishing stake, within a period of one month
from the date of issue of such licence, failing
which the Director may cancel such licence
and whatever amount deposited under
sub-rules (1) and (14) shall be forfeited to the
Government.

(16) The Director may with the approval of
the Government, cancel licence of any of the
fishing stake localities in case of any
obstruction to the river traffic or other
unforeseen circumstances warranting such
cancellation or conflict between the people
on the location of fishing stakes.

(17) The Director may, at the request of
the licencee extend the period of licence not
exceeding three years, if such request is
made before the date of expiry of period of
such licence and the licencee pays licence
fee for the extended period and rent with
15% escalation within fifteen days from the
date of expiry of existing licence failing
which the fishing stakes shall be put to
auction again in accordance with these rules.

(18) If any person contravenes the
provisions of this rule or conditions of the
licence for erection of the fishing stake, the
authorized Officer shall confiscate the fishing
stakes, fishing nets or any other fishing gear
found to have been used for the aforesaid
acts and seize the fish if any found, dispose
such fish by public auction and deposit the
proceeds thereof in the office of the
adjudicating officer. The necessary report in
respect of such contravention shall be made
by.the authorized officer to the adjudicating

. Act, E’Ul’

icer for holding enquiry in the matter and
for levy of penalty as specified in sub-rule (6)
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of rule 11 and for such other action as
deemed fit by him.

4B. Prohibition of fishing in inland
waters.— No person shall carry out
mechanized fishing in Inland waters:

Provided that the provision of this rule shall
not apply to the mechanized fishing vessel
belonging to the Central or State Government
carrying out experimental or exploratory
fishing or survey operations”.

6. Substitution of rule 10.— For rule 10 of
the principal Rules, the following rule shall
be substituted, namely.—

“10. Disposal of seized fish from fishing
vessel and/or fishing gear.— (1) Every
fishing vessel impounded under section 18
shall be kept in the fish landing centre or
any Government owned jetty or any other
place under the control of authorized officer
till it is released and the authorized officer
shall issue an order in Form “N” hereto to
the Owner/Tandel/Crew of the fishing
vessel regarding the impounding of the
fishing vessel.

(2) Every owner of the impounded
fishing vessel shall keep on board of such
fishing vessel, at his cost, such number of
crew which is necessary for safeguarding
such fishing vessel, fishing nets/gears and
its accessories in good condition and shall
provide all necessary facilities to his crew
working on such fishing vessel.

(3) The authorized officer shall, if
adequate facilities are not available for
storage of seized fish, dispose such fish by
holding public auction and deposit the
proceeds thereof in the office of the
adjudicating officer. The authorized officer
shall furnish to the adjudicating officer the
auction report in Form “O" hereto.

(4) If the seized fish is not in sellable or
edible condition, it shall be disposed
accordingly after recording the item wise

(5) The owner of the fishing vessel may
make an application to the authorized
officer in Form "P" hereto for release of
the fishing vessel and fishing net/gear and
other equipment's/accessories, etc.

(6) The authorized officer shall after
taking an Undertaking in Form “Q" hereto
and an amount not exceeding Rs. 50,000/-
towards the security deposit, release the
fishing vessel by issuing an order in Form
“R" hereto. The security amount deposited
may be adjusted towards the penalty if any
levied by the adjudicating officer;
otherwise the same may be released as
per the Order issued by the adjudicating
officer.

(7) The authorized officer may seek
assistance from any officials of Directorate of
Fisheries and also of Police personnel for
patrolling in sea and in river.

7. Substitution of rule 11.— For rule 11 of
the principal Rules, the following rule shall
be substituted, namely:—

“11. Manner of conducting inquiry by
the adjudicating Officer.— (1) On receipt
of the report of the authorized officer under
sub-section (1) of section 20 or sub-rule
(19) of rule 4 or sub-rule (18) of rule 4A,
the adjudicating officer for conducting
enquiry shall cause a notice to be served
on the accused person in any of the
manners as provided in rule 16.

(2) The notice shall give the details of
the contravention of the provisions of Act
or Rules or any of the conditions of the
licence and call upon the accused person
to show cause as to why he should not be
punished for the aforesaid contraventions.

(3) When a notice has been duly served
and the accused person fails to appear on
the date fixed for hearing, the adjudicating
officer may proceed to hear the matter ex-
parte and pass such order on the basis of
the material before him, as he may deem
fit.

quantity and other pgiiailundtrahyRaFbACt 200?4) Where the accused person appears

reason of disposal.
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file a written statement verified in the same manner as a pleading under the Code of Civil
Procedure, 1908 (Act No. 5 of 1908) stating the reasons why he should not be punished
for any such alleged contravention of the provisions of Act or the Rules or the conditions
of the licence. The adjudicating officer shall, then either on the same day or on any
subsequent day to which the hearing may be adjourned, proceed to hear the evidence,
if any, which may be adduced before him.

(5) After the evidence has been recorded in a summary manner, the adjudicating officer
may also hear the authorized officer and the accused person and pass such order as he may
deem fit.

(6) Where after such enquiry the accused person is found to be guilty, the adjudicating
officer shall direct him to pay such penalty as follows.

(a) five thousand rupees, if the value of the fish involved is one thousand rupees or less;
or

(b) five times the value, of the fish, if the value of the fish involved is more than one
thousand rupees; or

(c) five thousand rupees, in any other case, being a case not involving in any fish, as
may be adjudged by the adjudicating officer.

(7) Every order passed by the adjudicating officer shall be communicated to the accused
person and also to the authorized officer".

8. Amendment of rule 14— In rule 14 of the principal Rules,—

(I) in sub-rule (1), for the expression “Rs. 100/-", the expression “Rs. 500" shall be
substituted;

(fi) in sub-rule (2), for the expression “Rs. 50/-", the expression “Rs. 250" shall be
substituted.

9. Insertion of Schedule.— After rule 16 of the principal Rules, the following schedule shall
be inserted, namely.—

“SCHEDULE"
(See rule 4)
Fees for Registration, Licence/Renewal of licence
St Type of fishing Net/gear Registration Licence fee/
No. Fee /Renewal fee
1 Purse-seine net Rs.1000/- Rs. 800
2  Trawl Net
a) operated by motor driven fishing vessel upto 3 cylinders Rs. 100/- Rs. 200/-
b) operated by motor driven vessel upto 4 cylinders Rs. 100/- Rs. 300/-
c) operated by motor driven fishing vessel having more than 4 Rs. 100/- Rs. 500/-
cylinders
3
a) Upto 200 meters Rs. 50/- Rs. 150/-
b) Above 200 meters for every 100 meter or part ,t%';ereof Rs. b0/- Rs. 50/-
2 {ssued under the RTE- At =7
a) Upto 200 meters ) Rs. 50/- Rs. 80/-
p’\w%@ 2833
Directorate of Fishenes

Panaji-Go?



&
481 93

[ Reg. No. G-2/RNP/GOA/32/2018-20 RNI No. GOAENG/2002/6410
Panaji, 29th October, 2020 (Kartika 07, 1942) % SERIES Il No. 31
aﬂm‘"‘)

OFFICIAL % GAZETTE

GOVERNMENT OF GOA

PUBLISHED BY AUTHORITY

— —_—— —

GOVERNMENT OF GOA the Government is pleased to exempt from
applicability of Section 60 (3) (b) of the Goa
Department of Co-operation Co-operative Societies Act, 2001 to the Kamat
Office of the Registrar of Co-operative Societies Abode Wadde Socorro Co-op. Housing Society Ltd.,
—_— Vaddem-Socorro, Bardez-Goa for the period
Order 2018 to 2023.
No. 50/3(48)/Elec/ADVS/BOD/RCS/18/2405 By order and in the name of the Governor of
Read: Letter No. 1/18/93/ADM/1136 dated Cics:
19-05-2020 received from Asstt. Registrar Biju Naik, Registrar & ex officio Joint Secretary
of Co-operative Societies, Ponda Zone, (Co-operative Societies).
Pc?nda-Goa to fill seven vacant posts of Panaji, 16th October, 2020.
Directors.

In exercise of powers conferred under Section
1268A of the Goa Co-operative Societies Act, 2001, Order
the Government is pleased to grant exemption on
applicability of sub-section 4 of Section 569 and
sub-section 3 of Section 60 to Adarsh Sahakari Dudh
Vyavasik Saunstha Maryadit, Usgao, Ponda-Goa for
the period 2018-2023.

No. 50/3/(338)/Elec/BOD/PPC/RCS/NZ/19/2459

Read: Letter No. AR/NZ/ELEC/GEN/2020/228
dated 23-06-2020 received from Asstt.

Registrar of Co-operative Socities, North
By order and in the name of the Governor of

Goa.

Zone, Mapusa-Goa to fill eight vacant posts
of Directors.

Vikas S. N. Gaunekar, Registrar & ex officio Joint

. e In exercise of powers conferred under Section
Secretary (Co-operative Societies). b

126A of the Goa Co-operative Societies Act, 2001,
Panaji, 5th October, 2020. the Government is pleased to grant relaxation on
applicability of Clause (b) of sub-section (3) of
Section 60 to the Prudential Paradise Co-op.

Order Housing Maintenance Society Ltd., Nr. Peddem
No. 50/3/(201)/EleC/BOD/KASS/RCS/NZ/17/2441 Sports Complex, Mapusa-Goa for the perlod 2019
to 2024.

Read: Letter No. 50-34-2020/TS/NZ/450 dated g
29-07-2020 received from Asstt. Registrar of By order and in the name of the Governor of
Co-operative Societies, North Zone, Goa.

- ill th t ts of
2 RNs o G Al e I Biju Naik, Registrar & ex officio Joint Secretary
Directors.

(Co-operative Societies).
In exercise of powers conferred under Section

Issued WR—% Ketooasive Societies Act, 2001,

Suggestions are welcomed on e-mail: dir-gpps.goa@nic.in 741

Panaji, 20th October, 2020.

T

Public Infofmation Officer
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Act, 2001 and Rule 12(3) of the Goa Co-operative
Societies Rules, 2003, the original Registration
Certificate of erstwhile Sun Pharmaceutical
Industries Ltd. Employees Co-operative Society Ltd.,
hereby stands amended and the amended
certificate is as under:

Certificate of Registration

Sun Pharma. Ind. Ltd. Employees Co-op. Society
Ltd., Madkaim-Goa registered on 28-11-2000 and it
bears registration No. ARCS/CZ/Credit/8(a)/
/124/Goa and it is classified as “Resource Society”,
under sub-classification No. 8(a), as "Credit Resource
Society"”, in terms of Rule 9, of the Goa
Co-operative Societies Rules, 1962 for the State of
Goa.

P J. Braganza, Asst. Registrar of Co-op. Societies,
Ponda Zone.

Ponda, 16th October, 2020.
L X 2 2

Department of Education, Art & Culture
Directorate of Higher Education

Notification

No. ADMN/APPT./CHAIRMAN/GEDC/36/
/2018/4107

Read: 1) Notification No. 2/23/Accts/DHE/09-10/
/PF-1/53 dated 06-04-2017.

2) Order No. ADMN/APPT./CHAIRMAN/
/GEDC/36/2018/5856 dated 27-02-2019.

3) Notification No. ADMN/APPT./CHAIR-
MAN/GEDC/36/2018/207 dated 22-04-2020.

In exercise of the power conferred under
sub-section (1) of Section 4 of the Goa Education
Development Corporation Act, 2003 (Act No. 22 of
2003), and in supersession of orders read in preamble,
the Government of Goa is pleased to
re-constitute the Goa Education Development
Corporation with immediate effect as below:-

1. Shri Shripad @ Kanta K. — Chairman.
Pathekar, r/o. Housing Board,
Bicholim

2. Secretary (Higher Education), — Director.

Government of Goa

3. Director (Higher EdUC%HW the RILAL

Government of Go]épsu
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4, Shri Sukhaji Naik — Director.

5. Shri Narsiha Bhattgaonkar — Director.

6. Managing Director, GEDC — Ex officio
Secretary.

By order and in the name of the Governor of
Goa.

Sangeeta Naik, Under Secretary (Higher
Education).

Porvorim, 23rd October, 2020.

L L X 2

Department of Fisheries
Directorate of Fisheries

Notification
No. 2-1-81-FSH-(IV)-2020-21

Read: Government Notification:-
(1) No. 2-1-81-FSH (ii) dated 07-07-1981 published
in Official Gazette, Series II No. 15 dated
09-07-1981.

(2) No. 2-1-81-FSH dated 28-09-1981 published in
the Official Gazette, Series II No. 28 dated
12-10-1981 and,

(3) DF/ENF/NOT/2010-11/5325 dated 16-11-2010
published in the Official Gazette, Series II
No. 35 dated 25-11-2010.

In exercise of the powers conferred by Clause (a)
of Section 3 of the Goa, Daman and Diu Marine
Fishing Regulation Act, 1980 Act No. 3 of 1981
(hereinafter referred to as the “said Act"), the
Government of Goa hereby authorises the Assistant
Superintendent of Fisheries, Fisheries Officer and
Junior Technician, of the Directorate of Fisheries,
Govemment of Goa to exercise the powers conferred
on and discharge the duties imposed upon the
authorised officer under the said Act in the entire
State of Goa.

This notification shall come into force from the
date of its publication in Official Gazette.

By order and in the name of the Governor of
Goa.

Dr. (Smt.) Shamila Monteiro, Director & ex officio

2008int Secretary (Fisheries).

Panaji, 28th October, 2020.

tion Officer



